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 ०  bill  furtherto  amend  the  Representation  of
 the  People  Act,  1950.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Representation  of
 the  People  Act,  1950.

 The  motion  was  adopted.

 SHRIMATI  DIL  KUMARI  BHANDARI  :
 introduce  the  Bill.

 15.34  hrs.

 JUDGES  (INQUIRY)  AMENDMENT  BILL
 (Amendment  of  section  3)

 [English ।

 SHRI  SOMNATH  ,  CHATTERJEE
 (Bolpur):  |  beg  to  move  for  leave  to  introduce
 a  bill  further  to  amend  the  Judges  (Inquiry)
 Act,  1968.

 MR.  SPEAKER:  The  question  is  :

 “That  leave  be  granted  to  introduce  a

 Bill  further  to  amend  the  Judges  (In-
 quiry)  Act,  1968.

 The  motion  was  adopted.

 15.34  1/2  hrs.

 MOTOR  VEHICLES  (AMENDMENT)  BILL
 (Amendment  of  section  166)

 [Engush

 SHRI  P.C.THOMAS  (Muvattapuzha):  |
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 beg  to  move  for  leave  to  introduce  bill  to
 amend the  Motor  Vehicles  Act,  1988.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  introduce  a
 Bill  to  amend  the  Motor  Vehicles  Act,  1988.

 The  motion  was  adopted.

 SHRIP.C.  THOMAS:  |  introduce  the  Bill.

 15.35  hrs.

 CONSTITUTION  (AMENDMENT)
 (Insertion  of  new  part  XIA)

 by  Shri  Chitta  Basu

 [English  ]

 MR.  SPEAKER:  The  House  shail  now
 take  up  further  consideration  of  the  Follow-
 ing  motion  moved  by  Shri  Chitta  Basu  onthe
 13  th  March,  1992,  namely:-

 “That  the  Bill  further  to  amend  the
 Constitution  of  India,  be  taken  into  consid-
 eration.”

 The  time  allotted  for  this  Bill  was  three
 hours.  The  time  already  taken  two  hours  and
 30  minutes;  30  minutes  remained  to  be  taken.

 Shri  Nitish  Kumar  was  on  his  legs  last
 time.

 {  Translation]

 SHR!  NITISH  KUMAR  (Bath):  Mr.
 Speaker,  Sir,  first  of  all  |  would  like  to  thank
 Shri  Chitta  Basu  for  bringing  forward  ०  con-
 stitution  (Amendment)  छि,  in  the  Hause  in
 public  interest.  Its  cbject  is  to  confer
 constitutional  Status  on  both  the  National
 Development  Council  and  the  planning
 commission  forthe  planned  development  of
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 the  country.  The  Bill  provides  for  the  appoint-
 ment  of  the  Hon.  Prime  Minister  and  the
 Chief  Ministers of  ail  the  States as  Chairman
 and  Members  reapectively  of  both  the  bod-

 igs.

 15.37  hrs.

 [SHRI  P.M.  SAYEED  in  the  Chair}

 ॥  has  been  observed  that  with  tha
 change of  the  Government  at  the  Centre  the
 Planning  Commission  is  always  reconsti-
 tuted.  The  Planning  Commission  was  re-
 constituted  thrice  in  the  last  two  years  and
 four  times  the  Eighth  Five  year  Plan  was
 redrafted  over  the  same  period.  These
 Changes  occured  during  the  regime  of  Shri
 Rajiv  Gandhi,  ShriV.P.  Singh,  ShriChandra
 Shekhar and  Shri  P.V.  Narasimha  Rao.  The
 Planning  Commission  was  set  up  through  a
 general  gazette  notification.  Had  the  Plan-
 ning  Commission  been  conferred  with  ind
 constitutional  status  then  a  term  for  it  would

 ,  have  been  prescribed  before  which  the  re-
 constitution  would  not  have  been  possible.
 At  present  on  poiftical grounds  the  fate  of  the
 Members  of  the  Planning  Commission  is

 _Gecided.  It  is  correct  that  the  winning  party
 who  forms  the  Goverment win  the  elections

 ;  onthe  basis  of  its  manifesto and  it  has  got  its
 own  policies  and  programmes  and  these
 policies  and  programmes  from  the  basis  of

 _Pianning  in  the  country.  Though  apparantly,
 ह  seems  to  be  reasonable  yet  it  has  been

 decided  that  planneddevelopment  approach
 will  be  adopted  in  the  country.  No  political
 party  in  the  country  Is  against  the  adoption  of
 the  approach  of  planned  developmeni.  On
 many  an  issue  national  consensus  has  been
 arrived अ  the  country.  Since  India is  known
 for  its  diversity  that’s  why  any  unilateral
 move  on  the  part  of  the  centre  can  prove  to
 be  disastrous  for  the  country.  Therefore,
 even  in  the  matter  of  planning  some  sort  of
 broad  nationalconsensus  shouldbe  evolved.
 Though  it  is  correct  that  the  Planning  Com-
 mission  holds  discussions  with  the  State
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 Government's  rapresentatives  andthe  Chief
 Ministers.  However,  now  ।  is  being  observed
 that  the  Pianaing  Commission  is  not  playing
 its  role  independently  in  providing  guidelines
 on  planned  development  rather  it  is  dancing
 on  the  tunes  of  the  Ministry  of  Finance  and
 the  Central  Government.  All  the  Chief  Min-
 isiers  are  calied  to  the  Planning  Commission
 10  plead  theircases.  The  dacisicns  are  taken
 on  poiitical  basis  py  giving  least  importance
 to  the  view  points  as  weil  as  the  needs  of  the
 State  Governments.  The  Governments  of
 the  opposition  ruied  States  are  taken  to  task
 by  the  centres.  ।  this  way  many  problerns  are
 cropping  up.  Witn  the  change  of  the  Govern-
 ment  at  the  Gantre,  the  Planning  Commis-
 sion  ts  reconstituted.  Therefore,  the  Plan-
 ning  Commission  has  no  such  right  as  it
 should  have  got.

 Thus  the  Planning  Commission  has  lost
 its  Independent  identity  and  has  becomea
 puppet  in  the  hands  of  the  Central  Govern-
 ment.  On  the  other  hand,  it  has  become  a
 tool  of  the  Centrai  Government  to  harass  the
 State  Governments  rather  than  Planning
 body.  Therefore,  i  support  the  Constitution
 (amendment)  Bill  on  the  ground  that  provid-
 ing  the  constitutional  status  to  the  Planning
 Commission  wili  pave  the  way  for  the  repre-
 sentation  of  the  State  Governments  on  it  for
 the  purpose  of  discussions.  During  the  dis-
 cussion  it  has  also  been  mentioned  to  pro-
 vide  the  Constitutional  status  to  the  National
 Development  Council  also.  By  obtaining  his
 status the  council  will  decide  the  approach  of
 the  plan  and  aiso  fix  the  targets  forthe  future
 plan.  On  these  basis  the  Planning  Commis-
 sion  will  function.

 Mr.  Chairman,  Sir,  now  the  situation  of
 the  country  has  changed.  Those  days  have
 gone  when  there  used  to  be  one  party
 Government  for  iong.  From  now  on  wards
 the  Governments  will  go  on  changing.  ।  is
 good  sign  for  the  democracy.  It  reflects  the
 maturity  of  our  democracy  as  well  as  of  our
 voters.  The  public  does  not  intend  to  give
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 enough  time  to  the  Government  to  produce
 results.  The  public  now  want  the  Govern-
 ment  to  be  tested  on  the  basis  of  develop-
 ment  and  public  welfare.  In  such  acondition
 the  Planning  Commission  should  have  a
 permanent  status  so  that  the  welfare ०  the
 country  may  get  the  priority  over  the  inter-
 ests  of  the  party.  The  experts  will  continue  to
 formulate  plans  on  the  basis  of  targets  fixed
 by  N.D.C.  on  the  basis  of  national  Consen-
 sus.  This  will  facilitate the  Planning  Commis-
 sion to  formulate  and  implement  its  plan  and
 schemes  on  the  basis  of  the  suggestions
 given  by  the  Chief  Ministers  in  the  meetings
 of  the  NDC  and  there  will  be  no  uncertainty
 in  respect  of  the  tenure  of  the  members.
 Thus  the  members  will  remain  in  their  posts
 for  the  period  of  five  years.

 Mr.  Chairman,  Sir,  the  prevailing  situ-
 ation  in  the  society  is  that  the  people  fear  to
 annoy  the  persons  who  appoint  them  and
 never  dare  to  disobey  them.  The  Govern-
 ment  has  the  power to  remove  people  any-
 time  and  that’s  why  the  members  of  the
 Pianning  Commission  who  are  highly  edu-
 cated  just  demonstrate  their  skills  in  flattery
 instead  of  showing  their  denterity  in  other
 fields.  |  do  not  want  to  pinpoint  anyone  for
 this  state  of  affairs  and  just  want  to  apprise
 the  House  of  the  same.  The  Planning  Com-
 mission  just  toes  the  line  of  the  Central
 Govemmentinsteac  of  examining  the  genu-
 ine  demands  of  the  States.  In  the  circum-
 stances  the  Bill  introduce  to  provide
 constitutional  status  to  the  Planning  Com-
 mission  through  this  constitutional  amend-
 ment  is  quite  reasonable.

 Mr.  Chairman,  Sir,  |  would  like  to  point
 out  one  more  thing  regarding  the  provision
 appointing  the  hon.  Finance  Minister  as
 Deputy  Chairman  of  the  Planning  Commis-
 sion.  |  think  it  is  not  at  all  justified.  Since:  the
 Hon.  Prime  Minister  15  the  Chairman  ofthe
 Planning  Commission,  the  Deputy  Ohair-
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 man  should  be  a  known  economist,  trusted
 by  all,  supported  and  helped  by  a  team  of
 talented  persons  who  should  work  for  the
 planned  development  of  the  country  in  con-
 formity  with  the  decisions  of  the  NDC  andthe
 true  picture  of  the  development  should  be
 presented  before  the  country.  They  should
 not  only  formulate  the  plans  but  its  imple-
 mentation  should  also  be  monitored.  Now-a-
 days  the  meetings  of  the  NDC  have  become
 customary  because  suddenly  the  meeting
 of  the  NOC  is  convened  and  the  documents
 relating  to  planning  are  kept  before  the  NDC
 which  approves  it  without  any  deep  discus-
 sions.  Asa  result  noconcrete  decision  comes
 out  ofthe  meetings.  Whatever  exercises  are
 made  by  the  Planning  Commission  are
 approved  by  the  N.D.C.  This  sort  of  mere
 formality  is  not  at  all  proper  and  particularly
 when  the  situation  of  the  country is  complex.
 While  supporting  this  Bill  |  request  Shri
 Chitta  Basu  to  rectify  the  clause-regarding
 the  appointment  of  the  Deputy  Chairman.

 Mr.  Chairman,  Sir,  the  Hon.  Prime  Min-
 ister  has  always  been  repeating  that  he
 wants  to  run  the  country  on  the  basis  of
 nationalconsensus.  ह  he  is  really  inverested
 to  run  the  country  on  the  basis  of  nation
 consensus,  he  should  try  to  take  the  country
 along  on  the  issues  on  which  national  con-
 sensus  has  been  arrived  at  and  not  on  the
 issues  where  there  is  disagreement.

 We  have  to  proceed  ahead  on  the  path
 of  socialism.  We  have  to  ensure  our  own
 development  and  uplift  the  poor  above  the
 poverty  line.  We  will  have  to  see  that  people
 ‘depended  less  on  agriculture.  We  have  to
 provide  employment to  maximum  nymber of
 people  who  are  unemployed  now  and  en-
 sure  accelerated  development  of  the  coun-
 try.  We  must  develop  and  become  seif-
 reliant  so  that  not  only  we  are  able  to  leadthe
 country  but  also  take  leadership  of  the  Third
 Worldcountries.  The Government  must  pass
 the  Bill  if  it  wants  to  save  the  people  from  the
 monopoly  of  certain  countries  and  to  make
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 if@ia  self-reliant  through  development.  The
 remaining  shortcoming  can  be  removed  by
 constituting  a  Select  Committees.  Every  is-
 sue  can  be  discussed in  this  committee.  The
 spirit  behind  the  introduction  of  the  Bill  must
 bs  honoured.  With  these  words,  |  conclude.

 SHRI  MANORANJAN  BHAKTA  (  An-
 daman  &  Nicobar  islands):  Mr.  Chairman,
 Sir,  discussion  on  the  Bill  that  has  been
 moved  in  Parliament  has  been  going  on  for
 the  last  two  days.  |  intently  listened to  the  first
 pert.  must  thank  Shri  Chitta  Basu for  whom
 thls:  serious  subject  could  be  discussed  in
 this  august  House.  There  are  two  aspects  in
 the  objectives  of  the  Bill.  First,  a  provision  to

 make  aconstitutional  amendment  shouldbe
 made  inthe  Bill  so  that  the  National  Develop-
 ment  Council  and  Planning  Commission
 could  be  given  statutory  recugnition  and  the
 work  could  be  accomploshed  through
 constitutional  means.  |amsorry for  one  thing
 and  that  is  despite  moving  a  good  Bill  in  the
 House  they  stretched  their  discussion  from
 constitution  upto  U.S.A.  There  after  ,  they
 dsalt  with  Wortd  Bank  and  ।.  M.F.  Along  with
 constitution,  emphasis  was  laid  an  all  other
 matters.  This  indicates  that  their  real  objec-
 tive  was  notto  giveconstitutional  validity  but
 to  cast  aspersions  on  particular  party  by
 giving  it  a  political  colour  through  political
 manoeuvrings.  |  oppose  this  move,  |  under-
 stand  that  a  time  has  come  when  a  new
 thnast  should  be  given  to  the  working  of
 Planning  Commission  and  National  Devel-
 opment  Council.  Because  after  independ-
 ance,  when  only  one  party  ruled  both  in  the
 States  and  at  the  centre,  it  was  easy  to  take
 decisions  in  the  Planning  Commission  or
 National  Development  Council.  Today  the
 scenario  has  changed  because  different

 1  Govemments  rule  different  states  and  inthe

 cee
 too  during  the  last  two  years  a  third

 Gdvernment  has  assumed  power  as  the
 >  Govemment  of  our  party.  Keeping  this  in

 view  it  is  felt  that  constitution  of  the  Planning
 Commission  and  National  Development
 Council  should be  done  by  holding  discus-
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 sions  at  the  national  level  andthey  shouldbe
 accorded  constitutional  validity  accordingly.
 |  fee!  that  if  the  Prime  Minister  convenes  ar
 all  party  meeting,  a  decision  on  how  to  con-
 stitute  them  in  the  right  perspective  can  be
 taken  alongwith  deciding  the  implementa-
 tion  of  the  ongoing  in  the  country.  With  that
 ०  unanimous  decision  on  fixing  the  priorities
 of  the  schemes  could  be  taken.

 Similarly,  |  have  a  feeling  that  in  the
 present  circumstances  ०  consensus  should
 be  reached  while  daciding  the  priorities  of
 the  nation  instead  of  fixing  individual  priori-
 ties  by  individual  parties.  ॥  is  essential  to
 hold  discussions  and  seek  opinions  of  each
 and  every  party.

 The  mover  of  this  Bill,  Shri  Chitta  Basu
 has  rightly  said  that  generally  the  Prime
 Minister  becomes the  Chairman  of  the  Plan-
 ning  Commission  andthe  Deputy  Chairman
 is  selected  from  among  the  economists.  Till
 date  we  have  observed  thal  a  person  who
 has  knowledge  of  financial  systems  and
 plans  is  appointed  as  the  Deputy  Chairman
 of  Planning  Commission.  if  we  look  at  the
 pravious  records  we  can  see  that  our  First
 Five  Year  Plan  started  with  a  budgetery
 provision  of  barely  Rs.  2400  crores  in  con-
 strant  to  the  budgetery  provision  of  Rs.  2
 lakh  crore  in  the  Sevanth  Five  Year  Plan.
 The  development  of  the  country  has  become
 possibie  as  ऑ  resull  of  five  year  plans  and  we
 have  become  self  reliant  in  agriculture  sec-
 tor  owing  to  facilities  provided  in  these  plans,
 the  priorities  of  which  were  fixed  by  the
 Planning  Commission.  Our  Coal,  steel  and
 agricultural  production  has  increased  spec-
 tularly.  There  has  been  enormous  progress
 in  agriculture  marked  progress  has  also  been
 seen  in  other  sectors  and  industries.  Un-
 doubtedly,  we  have  made  progress  in  all
 sectors  of  Planning.  |  want  to  say  that  there
 are  no  drawbacks  in  this  financial  system.  It

 _  cannot  be  said  that  this  system  is  not  suc-
 cessful.  You  will  have  to  agree  that  every
 party  flas  an  election  manifesto  and  it  is  the
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 sole  responsibility  of  that  party  to  fulfil  the
 commitments  made  क  १5  manifesto  when  it
 assumes  power.  The  party  in  power  takes

 steps  to  fulfill  the  commimenis  made  to  the

 people  in  terms  of  various  plans.  As  such,
 we  should  keap  this  aspect  in  mind  that  any
 partly  which  assumes  power  is  slectad  by  the
 mandate  of  those  psopis  whom  the  parity
 had  made  certain  commitments  in  its  aeo
 tion  manifesto.  if  the  party  is  not  extended

 support  fer  execution  of  the  plans  and  given
 the  right  to  run  the  financial  systems,  no

 party  can  fulfil  its  responsibility  and  imple-
 ment  the  plans.

 As  such  we  shauid  keep  in  mind  the

 priorities  and  necessities  of  the  couniry.
 When  difierant  parties  assurne  power  in  the
 State  and  the  changes  that  take  piace  in  the
 centre  several  times,  we  have  to  find  out  a

 system  through  deliberations  regarding  the
 assistance  and  right  that  shouid  be  given  to
 the  party  which  has  assumed  power  for
 fulfiling  the  commitments  it  had  made  before
 the  people.

 inthis  regard,  {consider  itessential  that
 in  today’s  circumstances  wheneverfinancial

 system  or  any  plan  is  considered  for  impie-
 mentation,  the  support  and  assistance  of

 otherpariies  which  are  श  powerinthe  States
 should  necessarily  98  taken.  1४  not  done,
 18.0  centre  will  face  many  problems  because
 no  plan  or  financial  system  in  the  interest  of
 the  country  men  can  de  implemented  in  the

 right  perespective  ifthe  centre  adopts  its
 own  ways  andthe  Siate  Governments  their
 own  in  amanner  which  suit  them.

 {can  see  merit  in  the  provisions  of  Bill
 that  has  been.  moved  in  this  august  House.
 There  are  many  good  provisions  in  it.  As
 such,  the  Government  should  taken  them
 into  consideration.

 Since  it  is  a  Private  Member,  Bill  intro-
 duced  by  बा  hon.  Member  fromthe  Oppo-
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 sition,  it  should  not  be  thrown  away  lock-
 stock  and  barrel,  ।3  contents  should  ४
 discussed  minuialy  in  the  interest  of  the
 country  and  [fhink  Shri  Chitia  Basu  and
 several  other  hon.  Members  have  talked  of
 the  |.  1.  म  and  the  World  Bank.  He  should
 not  mix  this  issue  with  ह  and  assuage  its
 seriousness.  He  has  introduced  it  in  थ  nice
 manner.  its  seriousness  should  not  be
 assuaged  by  making  reierencas  १0  forsign
 banks.

 When  he  makes  such  references,  oth-
 ers  start  realising  that  he  criticises  the
 Government only.  Therefore,  |  wouldliketo
 say  that  he  has  done  a  good  job  by  giving¥s
 an  opportunity  to  discuss  this  issue  and  draw
 the  attention  of  :०  House  to  it.  He  shouldਂ
 urge  upon  the  Govemment  on  this  155
 keeping  in  view  the  interes!  of  the  [+0०111011. अअ
 irrespective  of  party  affiliations,  we  ail  shail
 stand  by  him.

 yy

 Mr.  Chairman,  Sir,  [thank  you  for giving
 ma  व  opportunity  to  spsak  and  with  these
 words,  ।  conclude.

 SHRI  DAU  DAYAL  JOSHI:  (Kota):  -ी
 Chairman,  Sir,  in  order  to  provide  the  Plan-
 ning  Commission  a  constitutional  status,
 the  senior-most  hon.  Member  of  the  Houe
 Shri  Chitta  Basu  has  moved  this  Bill  in  the
 णिधाा ए  सीएम8  Members’  Bill  to  amend  23

 Constitution.  4

 it  is  true  that  the  nation  had  snvisa  ट
 that  the  country  would  procsed  in  adr:
 dance  with  a  specific  planning  and  its  good
 results  began  to  appear  in  the  country.
 Unfortunately,  our  planning  met  several
 obstacles  from  time  10  time  and  it  began  to
 appear  that  we  have,  perhaps  abandoned _
 our  Five  Year  plans.  After  (8  70s  it
 appeared  in  the  country  that  we  have  aban-
 doned  our  Five  year  plans  and  due  10  this,
 the  progress  carne  to  a  standstill  ध  times.
 Even  today,  the  Eighth  Five  Year  9औ
 which  should  have  been  started  as  per
 bcheduled  time  ,  could  not  be  started,  and

 again  we  are  going  to  have  a  discussions  it
 from  the  current  month.
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 ह  is  very  strange  that  the  purpose  of
 wish  we  set  up  the  Planning  Commission
 do  not  appear  te  be  projecting  that  very
 purpose.  Therefore,  the  former  Deputy
 Chairman  of  the  Planning  Commission  Shri
 Ramkrishna  Hegde had  expressed  his  views
 and  said  that  the  Planning  Commission
 should  definitely  be  given  a  constitutional
 status  and  the  country  should  progress
 through  it,  but  in  the  meantime  the  Govem-
 ment  changed,  Shri  Ramkrishna  Hegde
 resigned  and  he  could  not  put  his  own  con-
 cept  before the  country  and  the  Government
 of  his  party  as  well.  The  new  Government

 cape  and  it  seems  that  it  has  given  up  that
 corivept  of  granting  aconstitutional  statusto
 the  Pianning  Commission.  |  am  also  of  the ”
 opinion  that  the  country  has  almost  given  up
 the  procedure  of  preparing  development

 }  schemes  of  the  country  through  the  Plan-
 ning  Commission.  है  appears that  the  market
 oriented  schemes,  the  changes  in  economy
 and  all  other  arrangements  have  not  been
 taken  up  with  the  hon.  Deputy  Chairman  of
 the  Planning  Commission,  Shri  Pranab
 Mukhezji.

 16:00  hrs.

 This  concept  was  placed  before  the
 country  straightway  When  we  constituted
 the  Plarining  Commission  and  on  that  basis
 decided  upon  a  specific  policy,  there  was  no
 other  reason  to  present  all  these  opinions
 before  the  Planning  Commission  and  for-
 mulate  ०  differentpolicy.  Itisthe  misfortune

 of  the  country  that  it  has  left  such  concept
 anGeiere  is  new  economy  before  us  now.  |
 submit  that  .while  we  are  going  to  grant
 constitutional  status  to  several  commis-
 sions,  though  a  group  of  the  country  does
 not  approve  of  such  status  to  minority,
 Majority  commission,  yet  the  country  is
 going  to  grant  it  constitutional  status.

 16.01  hrs.

 4  [RAO  RAM  SINGH  in  the  Chair} ही
 We  are  going  to  grant.  sonstiwtiansi

 Status  to  the  Women  Commission,  also.
 While  constituting  the  Planning  Commis-
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 sion,  the  renowned  persons  with  expertise  in
 policy and  rules  as  well as  intellectuals  of  the
 country  should  also  have  been  includedin  It.
 The  Five  year  plans  chalked-out  by  the  Pian-
 ning  Commission  and  the  statistics  it  places
 before  the  country  are  not  implemented  in
 time.  Commissions  have  been  appointed  in
 several  countries  but  no  where  such  situ-
 ation  has  arisen  that  the  targets  fixed  by  the
 Planning  Commission  are  not  achieved  in
 five  years.  What  is  the  reason  that  despite
 the  decision  taken  by  the  Planning  Commis-
 sion  to  eliminate  unemployment  within  a
 specified  period,  the  unemployment  could
 not  be  eliminated.

 Today  the  shape  of  economy  in  the
 country  is  that  while  one  State  has  become
 rich,  the  other  has  been  reduced  to  poverty.
 Forexample,  even  today  Eastem  Uttar
 Pradesh  is  a  backward  area.  The  Planning
 Commission  may  take  these  things  into
 account  while  allocating  funds.

 The  oar  in  Rajasthan  is  a  big  prob-
 lem  in  itself.  The  Planning  Commission
 never  took  the  issue  of  combating  the  prob-
 tem  of  the  Rajasthan  desert  seriously.  My
 submission  is  that  when  ail  the  figures  are
 available with  the  Planning  Commission,  the
 Chief  Minister  also  should  take  these  things
 seriously  while  discussing  these  issues.

 Isupport  the  Amendment  Bill  moved  by
 Shri  Chitta  Basu  for  granting  the  Planning
 Commission  ०  constitutional  status.

 {English}

 SHRI  SYED  SHAHBUDDIN  (Kishan-
 ganj)  :  Mr.  Chairman,  Sir,  |  broadly  agree
 with  the  respected  colleague  Shri  Chitta
 Basu  and  particularly  with  his  linking  the
 Preambie  of  the  Constitution,  the  social  and
 economic  objectives  of  the  Constitution  with
 the  process  of  planning.  But  it  is  rather
 ironical,  Mr.  Chairman,  that  he  has  come
 with  this  Bill,  just  ०  day  too  late,  ata  moment
 in  our  histery  when  the  Nenmvian  frame-
 work  of  planned  development  is  being
 abandoned  and  we  are  being  thrown  to  the
 wolves, to  the  forces  of  the  market.  But,
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 whatever It  be,  there  cannot  be  any  question
 that  a  developing  society,  in  order  to  move
 forward,  needs  a  planned  course  of  develop-
 ment.  Particularly  in  a  country  of  our  vast-
 ness,  of  our  plurality  and  at  the  same  time,
 of  our  segmentaion,  of  the  great  inequalities
 interms  of  class,  interms of  levels  of  technol-
 ogy  andin  terms  ofthe  rural-urban  divide,  we
 cannot  possibly  obtain  ०  uniform  develop-
 ment  of  the  entire  country  ,  ०  ail  its  people
 without  deliberation  and  without  considera-
 tion  ana,  therfore,  without  planning  the  course
 of  development.

 Sir  what  does  development  planning
 mean  in  its  essence  ?  ॥  first  means  the
 definition  of  national  objectives.  Then  it
 means  a  definition  and  consolidation  of  the
 available  resources  for  development  not
 only  in  terms  of  money,  but  also  in  terms  of
 manpower.  ॥  also  means  the  executed  and
 monitoring  of  the  implementation  process.  It
 also  means  a  question  of  accountability  for
 the  results  achieved.

 Now,  Sir,  as  a  nation  |  think  these  are
 very  close  to  consensus  our  nationai  objec-
 tive,  that  is  to  say,  the  objective  of  our  na-
 tional  planning  is  first  to  remove  povert  and
 second,  to  bring  down  inequality  disparity
 Everything  also  follows.  For  these  two.we
 have  got  to  go  into  the  question  of  production
 and  distribution,  we  have  to  go  into  the
 question  of  investment  on  priorities  and
 finally  of  redueing  the  into-regional  and
 Mtergareup  disparities  from  time  to  time  so
 as  to  envision  whether the  process  of  devel-
 opment  is  indeed  being  effective  and  taking
 us forward  in  the  achievement  of  our national
 goals.

 Sir,  inequality,  if  left  to  Kself,  can  never
 lead  to  equality.  Inequality  aggravates  ine-
 quality  because  there  cannot  possibly  be
 any  equality  of  opportunity  among  unequais
 and  therefore,  a  guiding  hand  is  necessary
 and  that  15  why  |  said  the  country  does  need
 deliberation  and  does  need  a  purnosive
 action,  does  need  a  sympathetic view  of  the
 totality  of  the  national  situation  in  order  to
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 see  whois  to  be  brought  up  and  whois to  be
 kept  down  in  order  to  bring  about  a  certain
 levelling  process.  Unfortunately,  Sir,”the
 planning  process  in  our  country  has  been
 subjected  to  political  changes  as  has  been
 pointed  out  by  many  of  our  friends  despite
 the  consensus  about  the  national  approach
 that  |  have  Just  mentioned.

 Sir,  on  the  one  hand  the  Planning
 Commission  in  executive  terms  is  an  at-
 tached  or  subordinate  office.  On  the  other
 hand,  perhaps  because  of  that  it  has  been
 converted  into  a  pliable  and  ever-ready  In-
 strument  in  the  hands  of  the  centre  to  main-
 tain  a  regime  of  centralisation,  to  maintajn  a
 regime  of  autocratic  control  over  the  States.

 Now  my point,  Sir,  is  that  this  विवि (06811181158-
 tion,  can  never  bring  about  equality  —and  it
 is  one  of  the  reasons  why  we  have  not  béen
 able  to  achieve  the  equality  that  we  have
 been  seeking.

 Sir,  my  friends  here  have  mentioned
 the  darbars  held  by  the  Planning  Commis-
 sion,  Chief  Ministers  lining  up  with  a  begging
 bowl  for  being  allocated  their  Central  share,
 Every  year  we  see  the  pathetic  sight.  They
 are  being  given  their  dessert  as  if  that  money
 did  not  belong  to  their  States.  Infact,  Sir,  the
 concept  of  a  ‘federation’  meant  that  the  re-
 sources  are  being  collection  for  distribution
 tothe  wider  nation,  that  the  Central  Govern-
 meéntis  largely  acting  in  behalf  of  the  cougiry
 as  a  whole,  which  consisted  of  so  many
 States  and  so  many  Union  Teritories  द-.
 order  toconsolidate  and  collect  resources  in
 a  planning  manner.  But  on  the  other  hand,
 as  |  said,  it  became  like  a  super  government

 And  not  only  that,  Mr.  Chairman,  the
 Planning  Commission,  the  way  it  has  been
 functioning  ,  became  an  obstacle  in  the
 process  of  development.  So  many  thou-
 sands  of  Central  schemes  and  Centrally
 sponsoredschemes were  brought  into  being,
 some  of  them  would  not  deserve  considera-
 tion  as  they  were  macro  schemes,  mini
 schemes  are  merely  token  schemes  Sone
 of  them  were  just  politically  motivated,  they
 could  moi  possibly  make  any  dent  towards

 attaining  the  objectives  iniat  we  havaadcpicd
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 for  ourselves  as  a  nation  and  yet,  each  one
 of  those  schemes  meant  that  the  Central
 could  dictate  terms  to  every  single  State  at
 every  stage  of  the  game  and  therefore,  in
 that  sense,  the  Planning  Commission  itself
 became an  obstacle  and  a  hurdle in  the
 process of  development.

 Mr.  Chairman,  my  contention  is  that  ina
 country  of  our  size,  there  cannot  be  total
 planning,  there  cannot  be  centralised  plan-
 ning  only  at  one  single  point  Decentralisa-
 tion  is  a  must;  decentralisation,  not  only  in
 terms  of  allocation  of  finencial  resources,
 but  also  in  terms  of  delegation  of  authority
 and  in  terms  of  devolution  of  power  right
 down  to  the  Panchayat  level.  ॥,  in  fact,  we
 are  planning  forthe  people  then  to  the  people
 in  that  case,  the  Planning  process  must  go
 down,  must  notbe  concentrated inthe  Centre,
 must  not  only  go  down  to  the  State  Capitals,
 it  must  go  down  further,  it  must  go  down  to
 the  block  level,  it  must  go  down  to  the  Pan-
 chayats,  to  the  people  themselves  who  are
 Supposedto  be  the  beneficiaries  of  the  plan-
 ning  Process.  And  therefore,  a  role  can  be
 devised  forthe  Planning  Commission,  ०  role
 to  define  the  national  objectives,  the  prin-
 ciples  for  the  distribution  of  the  national
 income  and  resources  and  perhaps,  formu-
 lation  of  certain  model  schemes to  be  adopted
 at  various  fevels  of  authority  that  |  shall
 define  subsequently  at  their  option  and  at,
 their  will.  The  multiplicity  of  the  schemes
 must  go  and  if  a  scheme  is  to  be  imple-
 Mented  right  down  at  the  grassroot  evel,  at
 the  rural  level,  then  the  power  of  implement-
 ing  it,the  Power of  executing  ॥,  the  Power  of
 controlling it  must  not  rest  with  the  Centre.

 The  Centre  is  too  far  away  and  therefore,  the

 shall  have  at  the  grassroot level,  at  the
 ground  level  real  investment of  only  Rs.  25/
 -,  nothing  more  than  that;  you  may  be  lucky
 ह  you  get  निका  terme  of  the  value  of  the

 Mr.  Chairman, Sir,  |  would  Uke  to  touch
 one  more  point.  The  formulation of  the  plan
 itself is  detective. it  has  been  traditionally

 by  Shri  Chitta  Basu  -

 defective;  sitting  here in  Deihi,  they  arbitrar-
 ily  make out  so  many  miles  of  roads  are  to
 be  built,  so  many  schcols  are  to  be  con-
 stracted,  so  many  CHULAS  are  to  be  intro-
 duced,  so  many  this  and  so  many  that,
 without  any  reference  to  the  actual  felt  needs
 of  the  people  at  the  grassroot  level.  What  do
 the  people  they  want  for  themselves?  Ihave
 been  roaming  around  the  countryside,  Mr.
 Chairman,  for  the  last  10  years  and  |  have
 cone  to  feel  that  the  people  regard  these
 schemes  as  a  waste,  people  do  not  want
 these  schemes....People  want  water,  people
 want  electricity,  people  want  schools  and
 people  want  roads.  People  want  basic  things.
 People  want  drinking  water  and  here  we  are
 telling  them,  ‘No,  you  do  not  need  drinking
 water,  but  you  should  have  tcilet  facilities.
 No,  you  should  not  have  school  buildings,
 you  needbus  stands’  Yes,  we  also  need  bus
 stands,  but  at  alater  stage  of  the  game.  First
 we  must  construct  roads.  Therefore,  the
 entire  process  has  become  topsy-tury.  In-
 Stead  of  starting  the  planning  process  from
 the  top,  Mr.  Chairman,  the  entire  process
 has  to  be  completely  reversed.  The  pay-
 ramid  has  to  be  turned  upside  down.  |  want
 ०  village  plan  for  every  single  human  habita-
 tion  and  then  a  Panchayat  plan  as  a  module
 and  then  by  bringing  together  these  modules
 and  adding  an  element  of  what  is  neededfor
 the  block  as  a  whole  |  would  formulate  a
 block  plan.  Then,  by  adding  up  the  block
 pians  and  adding  an  element  of  what  /  the
 district  needed  as  a  whole,  for  example,  a
 Teachers’  Training  Institute,  for  example,  a
 Vocational  Training  Centre,  we  shall  have  ०
 district  plan.  Further,  by  adding  the  district
 plans  as  a  whole  and  then  adding  an  ele-
 ment  of  what  is  needed  for  the  State  as  a
 whole,  we  shall  come  to  the  State  plan  and
 then  by  adding  the  State  Plan  as  a  whole,
 one  by.one,  all  these  bricks  put  fogether and
 then  adding a  national  component to  define
 what  is  needed  for  the  nation  as  a  whole,  we
 shail  come  to  the  national  plan.  That  will be
 real  plan  of  the  country,  that  will  be  the  rea!
 plan  forthe  nation  and  that  will  be  the  pian
 for  the  people  in  which  would  take  into.  ac-
 count  people's  desires,  people's  aspirations
 and  people's  needs  and in  this  manner,  wo
 shall  be  able  to  mobilise  the  energies  of  the



 487  Const.  (Amend.) Bil
 (insertion  of  new  Part  XIA)

 [Sh.  Syed  Shahbuddin]

 people  the  enthusiasm  of  the  people  andthe
 will  of  the  people.  And  this  make  a  success
 of  the  planning  process,  |  would  like  that
 when  Mr.  Chitta  Basu's  statutory  Planning
 Commission  comes  into  being,  it  shall  de-
 fine  its  role  in  this  manner:  In  order to  bring
 about a  balanced  appreciation  of  the  realthe
 demands  at  various  levels.

 |  would  like  that  implementation  or  the
 execution of  each  scheme,  each  ramme,
 each  project to  be  is  defined  by  the  five-  tier
 system  of  planning  must  be  left  to  the  level  at
 which  the  benefit  is  to  accrue.  For  example,
 the  number  of  primary  schools  have  to  be
 built,  is  a  matter  the  village  level  the  pan-
 chayat  level.  -  that  case,  primary  education
 must  be  the  responsibility  of  the  Panchayat.
 ह  the  secondary school  is  to  be  associated
 with  the  blocks,  in  that  case,  secondary
 education  planning  and  must  be  left  to  the
 blocks.  They  should  serve  as  the  planning
 agencies.  They  should  serve  as  the  execu-
 tion  agencies  andthe  implementation  agen-
 cles.  The  implementation  agency  not  only
 should  have  funds  but  also  free  choice  of  the
 projects.  Whatever  they  desire,  they  can
 choose.  The  shelf  is  open.  They  are  a free
 customer.  Gandhiji  said,  “Nobody  is  more
 important than  the  customer”.  The  customer
 will  choose  freely  at  his  option.  He  shall
 have  the  resources to  implement  the  project

 The  control  shall  be  provided  only  by  the
 next  higher  level  and  not  by  distantDelhi,  not
 by  the  distant-State  capital.  -  itis  the  primary
 school  plan,  it  shall  be  executed by  the
 Panchayat  and  shall  be  subject  to  the  control
 of  the  block.  The  biock  level  pian  shall  be
 executed by  the  block  and  #  shail be  subject
 to  the  control  of  the  district.  The  district  level
 plan  shall  be  executed by  the  district  and k
 shall  be  subject  to  the  contro!  थ  the  State.
 The  State  plan  shall  finally be  overlooked by
 the  Centre,  not as  a  matter  of  intervention or
 interference on  day  to  day  basis  but  to  see
 that  it  does  fall  into  the  national  pattern  and
 does  contribute  to  the  achievement of  the
 defined  national  objectives.

 Therefore,  |  fee!  that  this  Bill,  reason-

 APRIL  10,  1992  by  Stwi  Chita Basu  -

 able as  it  -  useful  as  है  -  -  to  be  supple-
 mented  by  an  —indepth  constitutional
 amendment  to  bring  about  what  |  would  call
 the  panch  khamba  raj  Atwo-tiersystem but
 a  five-  tier  system  with  well  defined  levels  of
 powers  and  Therefore,  the
 panchayat  level  the  block  level,  the  district
 level  the  State  level and  the  national  level
 have  to  be  defined  with  their  set  of  power  and
 responsibilities and  with  a  clear  share  of
 resources  in  the  total  nationatkitty  and  a  list
 of  subjects  on  which  they  shall  exercise  full
 authority.

 hope  sometime  Mr.  Chitta  Basu  will  sit
 ‘down  and  frame  such  a  bill  for  us.  Today,
 however,  |  stand  hereto  support the  Bill  that
 the  Planning  Commission  be  given  a  statu-
 tory  status.  |  hope,  once  it  is  given  statutory
 Status  in  consultation with  all  the  States  it
 shall  define a  very  clearcut  role  for  itself and
 shall  not  serve  simply  as  an  instrument  of
 intervention  at  the  command  of  the  central
 Govemment.

 MR.  CHAIRMAN  :  The  time  allotted  for
 this  Bill  ends  at  4.  15  P.M.  There  are  a
 coupte  of  Members to  speak  andthe  Minster
 has  to  reply.

 Shall  we  extend  the  time  by  haif-  an
 00,  till  quarter  to  five  of  the  clock.  The  hon.

 “Members  who  are  going  to  speak  now  will
 restrict  the  time  to  about  five  minutes  please.

 SHRI  GOPINATH  GAJAPATHI  (Ber-
 hampur)  Mr.  Chairman,  Sir,  India  has  ०  fed-
 eral  set  up  and  the  Centres  provides  finan-
 cial  aid  to  various  States.  The  National
 Development  Council  ,  and  the  Planning
 Commission  are  the  vital  organs  through

 .which  the  financial  distribution  amongst  the
 States  and  the  Centre  takes  place.

 The  Bill  brought  forth by  my  leamed
 colleague  Shri  Chita  Basu  to  confer
 constkutional status  on  the  National  Devel-
 opment  Council  and  the  Planning  Commis-
 sion  Is  a  very  important  and  a  significant
 move.

 The  NOC  and  the  Planning  Commis-
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 sion,  as  they  exist  now,  are  not  constitutional
 .  द. 00195.  NDC  is  the  highest  making

 body  of  social  and  economic  issues  andthe
 Planning  Commission  is  the  instrument  to
 implement  the  direction  of  the  Council.

 However,  experience shows  us  thatthe
 NDC  does  not  meet  regularly and  the  delib-
 erations  made  in  this  meeting  are  quite
 insufficient.  The  deliberations can  be  saidto
 be  mere  formalities.  There -  also  hardly  any
 scope  to  discuss  the  social  and  economic
 problems  in  the  NDC  meetings.  In  a  way,
 NDC  finally  approves  the  Draft Plan  afterthe
 earlier  approval  by  the  Centre.

 Similarly,  in  the  Planning  Commission
 as  well,  there  is  very  littke  scope  for  discus-
 sion  on  these  vitalissues.  ही  will  not  be  out  of

 4  Place to  highlight  our  learned  Deputy  Chair-
 man  of  Planning  Commission  Shri  Pranab
 Mukherjee’s  recent  declaration  on  a  very
 important  issue  involving  the  private  corpo-
 rate  sector's  mobilisation  of  its  capital  re-
 sources.  He  has  rightly  observed  that  a
 situation  where  equity  was  preferred  to  tax
 and  also  where  both  the  investors  and  sav-
 ers  were  willing  accept  risk  in  expectation  of
 reward,  should  be  created.

 Further,  on  India’s  economic  policy
 planning  etc.,  there  is  much  hue  and  cry  and
 deep  concem  that  India  has  succumbed to
 pressures  from  international  financial  insti-

 tutions.  if  the  conditionalities  prescribed  by
 the  IMF,  World  Bank  andthe  Asian  Develop-
 ment  Bank  were  good  forthe  country,  ।  dare

 say  there  is  nothing  wrong  in  same  accept-
 -  them.  At  the  time,  it  was  not  these  inter-

 national  financial  institutions  that  had  in-
 spired  our  new  economic  policy  but  the
 Congress  partys  election  manifesto  which,
 in  tum,  was  originally  piloted  by  our  former
 Prime  Minister  late  Shri  Rajiv  Gandhi  he  had
 also  advocated  decentralisation  of  powers
 by  providing  more  teeth  for  decision  making
 at  the  panchayat  level.

 ।  Therefore, the  suggestion  to  make  NDC
 andthe  Planning  Commission  constitutional
 bodies  with  well  defined  composition  and
 functions  by  investing  definite  powers  to

 by  Shri  Chitta  Basu  ०a

 make  them  nodal  agencies  between  the
 Centre  and  the  various  States  is,  in  my
 opinion,  a  welcome  measure.

 [Translation

 SHRI  SANTOSH  KUMAR  GANGWAR
 (BAREILLY):  Mr  Chairman,  Sir,  itis  the  need
 of  the  hour to  discuss  the  resoiution  moved
 by  the  hon.  Member of  Parliament.  The  un-
 controver-  -  image  of  the  Planning  Com-
 mission  has  been  questioned  in  the  last  few
 years  and  the  character  of  the  Planning
 Commission  has  changed  considerably  af-
 ter  it  was  formed  for  the  first  time.  in  the
 beginning  Shri  Jawahar  La!  Nehru  had
 remarked  that  regarding  economic  matters  it
 should  be  in  the  interest  of  the  nation.  Then
 our  former  Prime  Minister  Shri  Rajiv  Gandhi
 Called  it  a  pack  of  jokers”.  During  the  last  few
 years  all  the  appointments  have  been  done
 on  political  basis  and  during  this  shout  period
 it  has  seen  three  deputy  Chairmen.  In  such
 circumstances,  it  is  worth  consideration  as
 to  how  ourplanscan  be  implemented.  When
 Planning  Commission  was  was  wnstitnted,
 growth  rate  of  Population  this  country  was
 decided  to  be  restricted  to  125%  but  today  it
 is  2.25%.  i  means  no  achievement  has
 been  made  in  this  direction  so  far.  When  we
 have  been  unable  to  controi  this  problem  we
 must  contemplate  how  we  are  going  to  plan

 *our  future.  The  problem  of  un-  employment
 is  on  the  Increase  and  have  failed  to  provide
 even  the  minimum  basic  needs  to  the  popu-
 lation  of  our  country.  We  have  not  been  able
 to  provide  primary  schools  in  Twenty  five
 percent  of  our  villages  and  half  of  our  popu-
 lation  ts  illiterate.  We  are  facing  such  major
 problems  and  we  will  have  to  see  how  we
 can  solve  these  problems.  in  the  context  of
 these  problems  we  should  decide  the  shape
 of  Planning  Commission.  ॥  ७  beyond  doubt
 that  ह  has  takena  political  form  today.  ।०
 not  say  that  constitutional  status  should  be
 given  to  the  Planning  Commission  but  |
 would  like  to  submit  that  there  should  be  an
 open  discussion  on the  utility  of  the  planning
 Commission  in  view  of  the  prevailing  grave
 problems.

 Mr.  Chairman,  Sir,  in  1992-93  Budget  a
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 prouision  of  Rs.  1,000  per  capita  expendi-
 ture  has  been  made  for  Union  Territories
 while  every  low  amount  has  been  allocated
 for  other  States  such  as  Uttar  Pradesh,
 Madhya  Pradesh  etc.  Provision  has  been
 made  for  only  Rs.  80  percapita  expenditure
 for  Uttar  Pradesh.  Similarly  for  some  State  it
 is  Rs.  300  per  capita  for  others  it  ७  Rs.  400
 and  for  some  other  State  it  is  Rs.  700  per
 capita.  ।  these  circumstances,  haw  a  uni-
 formity  can  be  maintained.  How  would  these
 States  progress?  Goverment  is  not  taking
 into  consideration  the  probiems  of  the  big
 States  whose  projects  are  at  astand  stilldue
 to  paucity  cf  funds.  Even  afterthe  passage
 of  forty-  four  years  after  independence  the
 shape  of  Planning  Commission  is  still  to  be
 decided.

 Mr.  Chairman,  Sir.  Government  of  dif-
 ferent  political  parties  are  in  powe?;  in  differ-
 ent  States  andthe  Centre  wants  that  certain
 States  governments  may  not  function  prop-
 erly.  ।  should  not  be  allowed.  we  must  de-
 cide  what  system  we  are  going  to  have  inthis
 country  and  the  direction  where  we  want  to
 lead  it.

 Through  you,  Mr.  Chairman  Sir,  |  would
 like  to  submit  that  people  of  all  the  political
 parties  should  sit  and  discuss  and  decide  the  ,
 character of  the  Planning  Commission.  Even
 the  Sarkaria  Commission  has  submitted
 that  appointments  in  the  Planning  Commis-
 sion  are  being  made  on  the  political  basis
 since  1980.  Only  the  economic  expects
 should  be  appointed  in  Planning  Commis-
 sion  but  the  Goverment  is  following  the
 Cntradictory  policy  in  this  regard.  after  tak-
 ing  over  by  the  new  Government,  it  took
 eight  weeks  to  constitute  the  Planning
 Commission.  So  ourfive  year  plan  has  lagged
 behind.  We  would  have  to  pay  attention  to
 these  facts  and  function  in  a  proper  order.

 ।  the  end,  |  would  like  to  State  that  100
 not  think  that  the  Government  would  ap-
 prove  the  resolution  moved  my  Shri  Chitta
 Basu  but  it  is  the  need  of  the  hour  that  an
 open  debate  should  be  organised  to  decide
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 the  character  and  nature  of  the  Planning
 Commission  so  that  it  may  help  the

 rural India  to  develop.

 Ithank  you,  for  alloting  me  time  to  speak.

 DR.  S  P.  YADAV  (SAMBHAL):  Mr.
 Chairman  Sir,  the  Private  Member's  Bill
 brought  forward  by  ShriChitta  Basu  is  avery
 appreciable  one  for  the  planned  develop-
 ment  of  the  country  and  there  are  no  two
 opinions  in  this  regard.  But  is  it  possible  to
 give  practical  shape  to  his  proposal?  We
 have  been  observing  that  with  the  change  of
 the  Government  the  Chairman  of  the  Plan-
 ning  Commission  is  also  changed  and  with
 this  exercise  the  whole  plans  undergo  a  vas *
 change.  The  plans  look  rosy  only  on  paper
 but  these  plans  never  take  a  practical  shape.

 in  Morababad  district  of  Uttar  Pradesh,
 Hasanpur  Dam  was  being  constructed.  The
 Enginsers  constructed  3-4  Thokar  Bundhs
 there  in  such  a  way  that  the  major  portion  of
 the  main  dam  was  washed  away  by  Ganges.
 Government  did  not  pay  any  attention  .  |
 raised  the  matter  in  this  House  but  even  then
 no  attention  was  paid  to  the  matter.  What-
 ever  information  we  could  get  against  the
 Junior  Engineers  of  Uttar  Pradesn,  we  sent
 itto  Uttar  Pradesh  Government.  |  paid  a  visit
 to  the  site  of  the  Dam  and  came  to  the
 conclusion  that  there  was  a  lage  seale  cor-
 ruption  in  the  construction  of  dam.  Com-
 plaints  were  made  in  this  regard  The  Chief  ,
 Engineer  of  the  Uttar  Pradesh  Government
 .  who  himself  was  very  corrupt,  transferred
 other  Junior  Engineers  and  no  action  was
 taken  against  anybody  except  these  minorਂ
 transfers.  Corruption  has  reached  its  peak.
 Inthis  way  the  corrupt  big  officers  give  minor
 punishments  to  their  subordinate  officers.  In
 the  District  level  meetings  we  raised  a  point
 regarding  the  misuse  of  funds  allotted  for  the
 development  of  vilages  under  the  Jawahar
 Rozgar  Yojana  and  pointed  on  as  to  how
 much  amount  out  of  the  total  allocated  funds
 was  really  spent  onrural  development  and
 how  much  was  being  misused.  But  nobody
 pays  any  attention  in  this  regard  Corruption
 makes in  roads  inthe  plans  even  before  their
 formulation.  Government  is  not  even  aware
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 about  the  number  of  plans  and  the  expendi-
 ture  incurred  on  them.

 ॥  has  become  very  difficult  to  imple-
 ment  these  plans  dué  to  growing  indisci-
 pling.  The  hon.  Minister  has  already  told  the
 House  about  the  corruption  prevailing  in
 Railways.  In  Moradabad,  the  DRM  has
 made  fictitious  appointments.  The  candi-
 dates  were  appointed  on  the  basis  of  false
 expeienice  certiticates.  This  matter  has  21-
 ready  been  taken  up  and  workers  are  sitting
 on  hunger  strike.  But  the  Government  is
 unmoved.  What  is  the  good  of  such  a  plan-
 aing?

 “Now  into  the  field  of  education.  con-
 gratulat  the  U.P.  Government  for  taking  ini-
 tiative  to  check  cheating  in  examinations  by
 living  inforward  a  Bill.  But  is  this  problem  of
 copying  prevalent  only  in  Uttar  Pradesh.
 Even  in  the  Central  Schools  of  Delhi  and  in
 LA.S.  sxaminations  the  same  problem  ex-
 ists.  How  many  plans  woula  be  formulated
 by  the  government  and  how  would  it  imple-
 ment  them?  1am  surprised  to  note  that  the
 double  standards  are  being  adopted  in  the
 Uttar  Pradesh  examination  centres  also.  In
 high  schoo!  examinations,  the  rule  applies
 but  will  it  apply  in  University  examinations
 also,  which  are  going  to  commence  on  twenty-
 fifth.  |  have  my  own  douts  because  no  en-
 hancement  has  been  made  to  this  effect.My
 submission  is  that  planned  development  of
 the  country  is  possible  only  when  there  is  a
 clear  cut  draft  of  the  planned  development
 before  the  Government.  ॥  will  prevent  the
 Governments  and  the  Chairman  of  the  Plan-
 ning  Commission  to  implement  these  plans
 and  programmes  without  making  any
 changes  inthem.  This  is  the  only  way through
 which  the  Planning  Commission  can  lay
 down  target  for  planned  development.

 We  find  today  that  our  problem  of  edu-
 cation  is  closely  linked  with  the  growth  of
 population.  The  growth  rate  of  population  in
 India  is  so  high  that  just  in  one  year  an
 addition  equivalent  to  the  total  number  of
 inhabitants of  Australia  is  made  to  the  certain
 of  our  country.  this  is  The  situation  in  our
 country.
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 What  are  our  schemes?  Has  the  Gov-
 ernment  taken  any  steps  to  check  popula-
 tion  growth?  Why  education  is  not  being
 included  in  the  Concurrent  list?  ॥  15  a  State
 Subject  it  should  have  been  included  in  the
 Union  List.  There  should  be  uniformity  of
 education  all.over  the  country.

 The  problem  of  unemployment  is  also
 liked  with  it.  What  are  the  schemes  that  the
 Govemment  is  formulating  for  unemployed
 youth.  ‘foday  terrorism,  exremism  and
 provocative  feelings  are  spreading  all  over
 the  country.  All  this  is  being  done  by  the
 youth  who  are  unemployed.  The  country  will
 enter  the  21st  century  with  21  crore  unem-
 ployed  youth  in  the  century.  What  are  the
 schemes  for  them  ?  |  do  not  want  to  say
 much.  But  it  is  a  good  legislation  for  the
 planned  development  of  the  country.  |  sup-
 port  itand  demand  fromthe  Government  to
 take  some  efiective  steps  on  it  so  that  there
 could  be  some  development  in  the  country.

 SHRI  KRISHAN  DUTT  SULTANPURI
 {Shimla}:  Mr.  chairman,  Sir,  |  rise  to  support
 the  Constitutional  Amendment  Bill  brought
 forward  by  Shri  Chitta  Basu.  |  know  that  it
 the  plans  had  not  been  implemented,  the
 courtry  would  not  have  made  this  much  of
 progress.  There  was  no  agricultural  devel-
 opment,  no  factories  in  such  numbers,  no
 roads,  and  no  drinking  water  in  the  country
 when  the  Britishers  left.  JawaharLal  Nehru’s
 effort  for  the  planned  development  of  the
 country  has  now  bore  fruit.  This  is  the  reason
 that  the  far  off  hill  areas  have  made  some
 progress.  Ours  is  a  small  State.  The  village
 roads  of  Haryana  and  Himachal  Pradesh
 were  connected  with  main  roads  and  the
 electrification  work  was  expanded.  Today
 Himachal  Pradesh  is  capable  of  generating
 20,000  MW  of  power.  This  capacity  should
 be  utilised.  There  was  a  proposal  to  con-
 st:uct  a  canal  for  Haryana  and  Punjab  and
 Rajasthan  was  benefited  by  it.  That  work
 remains  incomplete.  Haryana  has  com-
 pleted  its  part  but  there  are  some  difficulties
 in  its  completion.  A  huge  amount  has
 already  been  spent  on  it.  It  should  be  fully
 utilized  and  the  work  shou!d  be  completed
 under  a  time  bound  programme.  All  the
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 democratic  institutions  right  fromthe  Gram
 Panchayats,  Panchayat  Samitis,  Zila  Par-
 Ishads,  the  Legislative  Assemblies  up  to
 Parliament  are  engaged  in  development
 work.  Each  Panchayat  receives  grants
 accordingly  and  prepares  schemes.  They
 hold  meeting  after  every  six  months.  The
 Sarpanch  of  the  Panchayat  presents  Its  report
 to  its  executive  body  and  then  it  is  consid-
 ered  in  block,  zila  Parisad  and  Legislative
 Assembly  lavels  peopie  say  that  nothing  has
 been  done.  ॥  means  that  all  this  develop-
 ment  in  the  country  has  taken  place  auto-
 matically.  But  It  is  not  so  All  this  develo
 mend  has  taken  place  in  a  planned  way.
 There  is  a  demand  to  merge  the  Develop-
 ment  Council  with  the  Planning  Commis-
 sion.  tt  is  also  alleged  that  State  Chief
 Ministers  are  not  consulted  in  the  matter  of
 allocation  of  funds.  in  tach,  the  Chief  Minis-
 ters  participate  in  the  meetings  of  the  Plan-
 ning  Commission  when  the  budget  is  final-
 ised.  The  funds  are  allocated  as  per  their
 demand.  A  question  has  also  been  raised
 as  to  why  such  a  huge  amount  was  spent.
 It  ls  because  the  Chief  Ministers  attend  the
 Development  Council  meetings.  Their  offi-
 cials  8150  come  with  them  mostly  by  aero-
 planes  and  panicipate  in  meetings  here  three
 to  four  times  a  year.  But  it  has  been  of  no
 use.  ।  would  like  to  make  a  submission  about
 hill  areas.  पै  rains  heavily  in  our  areas.
 Heavy  rain  causes  soil  erosion.  Sufficient
 funds  should  be  provided  to  the  State  Gov-
 ernment  to  check  soil  erosion.

 There  is  a  campaign  in  Himaachal
 Pradesh  for  taking  up  affordstation  and  for
 increasing  land  under  agriculture.  ।  think  that
 the  State  Government  should  be  directed
 from  here  that  it  should  not  involve  its  party
 members  only  in  this  work.  There  should  be
 aban  onB.J.P.  from  forming  an  association
 of  its  own  for  this  purpose.

 The  State  government  has  started  An-
 tyodaya  programme.  The  purpose  isto  raise
 the  person  who  ।  at  the  bottom  and  has  lost
 everything.  One  lakh  people  have  been
 identified.  |  don't  think  that  one  lakh  people
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 would  have  been  brought  under  this  cate-
 gory.  Some  officers  have  besn  deployed  for
 selection  of  people.  Their  M.L.  As  are  aiso
 involved  in  It.  These  families  have  been
 selected  onthis  basis.  ithink  ।  not  good  for
 the  nation.  The  unemployed  peopie  should
 be  identified.  Several  unemployed  people
 have  gone  to  high  court  and  obtainad  stay
 order.  ।  think  it  is  not  a  party  programme,  a
 but  national  programme  and  action  should
 be  taken  to  implement  it.

 PROF.  PREM  DHUMAL  (Hamirpur):
 On  which  suhject  you  are  speaking?

 SHRIKRISHAN  DUTT  SULTANPURI:1
 am  speaking  on  planning.  The  hil!  region  in
 Himachal!  Pradesh  gets  more  rain.  idemand
 that  large  tanks  should  be  dug  tc  store  water
 near  the  villages  which  lie  on  the  hill,  so  that
 greenery  can  be  maintained  throughout  the
 year.  So  far  as  the  question  of  schools  is
 concerned,  the  position  is  that  न  there  are
 public  schools  at  places,  at  some  others
 there  are  ordinary  schools.

 MR.  CHAIRMAN  :  Please  conclude.
 Your  time  is  over.

 SHRI  KRISHAN  DUTT  SULTANPURI:
 Every  effort  should  be  made  to  provide
 education  to  people.

 MR.  CHAIRMAN:  Please  speak  on  the
 bill  which  has  been  breught  by  Shri  Chitta
 Basu.  You  are  placing  your  demands.  Thank
 you  forraising  a  matter  concerning  Haryana.

 SHRI  KRISHAN  DUTT  SULTANPURI:
 ।  think  the  hon.  Minister  will  have  seperate
 meetings  and  consult  all  concerned  about
 the  proposal  to  amalgamate  the  Planning
 Commission  and  the  National  Development
 Council  ०  demand  for  which  has  been  made
 by  sweral  hon  Members.  |  request  the  hon.
 Member  to  withdraw  his  Resolution.  With
 these  words  |  conclude.

 [English)

 SHRI  INDER  JIT  (Darjeeling)  :  Mr.
 Chairman  Sir,  |support the  Bill  in  principle.  |
 think  the  issue  raised  by  Chitta  Basu  de-
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 serves  vary  serious  consideration.  Regrat-
 tably,  indead  tragically,  the  Planning  Com-
 mission  tea  is  not  what  ।  was  intendad  19
 be.  The  original  cQncept  of  the  Planning
 Commiss.on  wast  have  a  body  of  axperts.  ?
 fact  thai  ls  why  the  first  planning  Cormmis-
 sion  was  de-  facto  headed  by  Shri  ४.  र.
 Krishnamachari.  In  fact  there  was  a  iaik
 inttiaily  that  Pandit  Nehru  as  Prime  Minister
 was  disinciined  to  be  the  Chairman.  The
 idaawas  thatthe  Planning  Commission  mus?
 be  a  body  of  experts  it  must  give  iis  opinion
 as  exoarts,  as  an  independent  tedy  and
 make  it  recommendations  in  the  best  na-
 tlonai  Interasis.  notin  the  interest  of  any  cne
 political  party  or  another.  Thai  was  the  whois
 carcem,  Pandiilwas  then  persuaded to  be-
 come  ihe  Chairman  because  it  was  trat
 there  must  be  seme  linkage  with  the  Govern-
 meant.

 In  fact  initially  there  was  to  be  no  Plan-
 ning  Minister  although  personally  }amvary
 happy  that  wa  have  a  Pianning  Minister  in
 Shri  Bharadwaj.  The  Planning  Minister  was
 inducted  only  for  a  vary  limited  purpose.
 That  limiied  purpose  was  to  be  able  to  an-
 swer  questions  in  Parliament  reiating  to  the
 planning  Commission.  This  is  what  the  orig!-
 nal  concept  was.  i  was  not  the  concept  tha’
 ihe  Planing  Minister  wouid  be  a  separate
 adminisirative  body,  perhaps  having  sorts
 say  or  otherwise  in  the  Planning  Commis-
 sion.  in  other  words,  the  basic  concept  was
 that  it  was  intended  to  be  a  body  of  expars.
 At  one  staga,  the  conceot  was  again  revived
 andwe  had  Pro!.  Lekadawala  appointed  as
 the  Deputy  Chainmman.  Then  Dr.  Manmohan
 Singh-  he  was  not  in  Politics  at  that  time  and
 hs  was  not  inducted  into  public  life-  was  the
 Deouiv  Chairman.  Therefore,  Ifully  suport
 the  Principia,  out  |  do  not  go  along  with  the
 details  of  what  my  friend  Shri  Chitta  Easy
 2४9.

 Shri  Chitia  Basu  wants  that  the  Union
 Minister  of  Planning  shall  act  as  the  Deputy
 Chairman  of  the  Planning  Commission.  in
 his  own  Statament  of  obiects  and  Reasons
 ne  says,

 ‘The  Planning  Commission  has  simi-
 larly  been  transformed  into  an  ap-
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 pendage  of  the  Union  government*,

 if  you  are  going  ic  have  tne  Prime  Min-
 ister  as  the  Chairrnan  ang  the  Planning  Min-
 ister  and  tha  Deputy  Chairman,  what  else
 will  tbe,  if  tis  not  te  be  an  appendage  of  the
 Union  Govemmant?  Thsrafere,  we  should
 try  and  revive  ths  origina!  concert,  the  origi-
 nalconcert  of  an  indepencent  Planning  Com-
 mission  which:  will  plan  in  the  best  national
 interest  of  the  country  and  notin  accordance
 with  any  particular  ideciogy.

 Ona  other  point  is  that  |  would  like  tha
 Planning  Commission  to  have  a  statutory
 9855.  ।  would  have  liked  to  say  much  more.
 But  time  dees  not  a..  |  am  very  grateful
 to  you  for  your  kind  indulgence  in  allowing
 me  this  opportuniry.  i  would  also  like  the
 Planning  Commission  to  be  a  statutory
 body,  because  !  would  ‘ike  the  Planning
 Cammission  to  be  able  to  inform  the  country
 adequately  with  authentic  Information.  au-
 thanticfacts  which  we  can  allaccept.  Today,
 we  have  an  extra-ordinary  skuation  where
 one  Govermmentcomes  in  and  another  goes
 and  out;  asscond  Govarnmenicemes  in  and
 the  third  Government  goes  out  each  Gov-
 ernment  blames  the  previous  Govemment
 for  all  the  economic  ills.  The  country  has
 have  the  right  to  know  as  to  what  the  facts
 are.  Today,  those  facts  are  not  available.
 Punditjihad  again  thought  of  setting  up,  what
 ha  called,  tha  Natlona!l  Statistical  body.
 Something  like  that  should  be  created  or
 such  a  body  should  be  there  in  the  Planning
 Commission  so  that  can  have  an  independ-
 ent  Planning  Commission  and  that  it  should
 be  abie  to  provide  the  peapie  with  facts  that
 they  can  trust.

 THE  MINISTER  OF  STATE  OF  THE
 MINISTRY  OF  PLANNING  AND  PRO-
 GRAMME  IMPLEMENTATION  (SHRI  H.R.
 SHARDWAJ):  Sir,  atthe  very  outset,  fwould
 ike  to  express  my  thanks  te  hon.  Members
 who  have  participated  in  the  debated—  Shri
 Chitta  Basu,  the  Maver  of  the  Motion,  Shr
 Sriballav  Panigrahi,  Shri  Bhagwan  Shankar
 Rawat,  Shri  Vadde,  Shri  Sudhir  Girl,  Shri
 Oscar  Femandes,  Shimati  Dil  Kumari  Bhan-
 dari,  Shri  Manoranjan  Bhakia,  Shit  Joshi,Shi
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 Syed  Shahabuddin,  Shri  Gopi  Nath  Gajapa-
 thi,  Shri  Santosh  Kumar  Gangwar,  Shri
 Yadav,  Shri  Krishan  Dutt  Sultanpuri  and
 lastly  Shri  Inder  Jit.  (/nterruptions)  |  am
 sorry,  Nitish  Kumar.  Ihave  noted  your  points
 also  very  carefully.  (/nterruptions)  |  have
 noted  the  points  raisd  by  all  the  hon.  Mem,
 bers.  |  would  like  to  put  on  record  that  the
 discussion  has  been  motivated  purely  by  the
 desire  that  we  should  have  a  very  effective
 planning  in  the  country.  Even  the  Mover,
 Shri  Chitta  Basu  has  said  that.  He  is  ०  very
 senior  Member of  this  august  House,  agreat
 parliamentarian,  freedom  fighter.  He  is  a
 Member  of  the  Forward  Bloc.  We  know  the
 philosophy  of  Forward  Bloc.  They  are  al-
 ways  faster  very  dynamic,  very  vibrant  than
 any  other  persons.  |  appreciate  when  he
 says  that  the  Planning  Commission  should
 be  strengthened,  ॥  should  be  made  more
 dynamic.  |  know  that  and  for  same  time,  |
 have  been  working  in  the  Planning  Ministry.
 So,  that  is  the  need  of  the  hour.  ह  the
 planning  process  in  the  country  is  not  dy-
 namic,  then,  the  whole  systam  of  the  Centre-
 State  relations  gets  affected.  Then,  the
 areas  demarcated  for  the  States  are  en-
 croached  by the  Centre  or  some  areas  where
 the  Centre  has  to  make  a  national!  policy,  the
 States  have  an  objection  that  it  should  not  do
 so.  These  are  the  areas  where  the  institu-
 tions  do  net  function  properly.  Planning
 Commission,  National  Development  Coun-
 cil,  ac  bodies,  there  is  nothing  wrong.  What
 is  the  Pianning  Commissicn’s  constitution?
 The  Prime  Minister  is  the  Chairman.  No  body
 can  deny  that  when  we  talk  of  national  plan-
 ning,  the  Prime  Minister  ought  to  be  and
 should  be  the  Chairman  of  that  body  be-
 cause  he  is  zhe  leader  of  the  nation.  Simi-
 larly,  if  the  Deputy  Chairman  is  not  an  eco-
 nomic  expert,  there  is  no  use  of  such  a
 person  sitting  in  the  Planning  Commission,
 Similarly,  there  are  other  Members,  and  so
 on.  So,  nobody  disputes  this  aspect  that  the
 constitution  of  the  Planning  Commission
 should  be  as  efficient  as  possible.  ।  have  no
 hesitation  ॥  conceding  this  aspect.

 The  second  aspect  is  National  Devel-
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 opment  Council.  The  National  Develop-
 ment  Council  also,  you  will  see,  is  a  very
 very  important  institution  headed  again  by
 Prime  Minister  in  which  ।  Union  Ministers
 are  also  Members.  All  Chief  Ministers,
 alongwith  their  Planning  Ministers,  Gover-
 nors,  Reserve  Bank  and  other  important
 functionaries  of  the  Government  and  finan-
 cialinstitutions  also  participate.  But  100  say
 that  the  type  of  deliberations  that  are  re-
 quired  by  the  planning  Commission  and  by
 the  NDC,  they  do  not  get  that  time,  i  also
 concede  that  planning  only  two-tiar,  namely
 the  Centre  and  the  States,  is  not  enough
 considering  the  vastness  of  this  country.

 |  must  congratulate  Shri  Syed  Sha-
 habuddin.  He  has  put  in  more  elaborate
 terms  the  need  of  the  hour.  The  need  of  the
 hour  is  we  have  seen  that  vast  areas  of  this
 country  are  ocean  of  poverty.  Many  a  time,
 i  tace  difficulties  in  this  august  House  to
 defend  this  poverty  rampant  क  the  country.
 When  the  hen.  Members  put  questions  to
 me,  |  feei  that  |  is  time  now  that  we  musi
 awake  and  do  someihing.  Otherwise.  the
 poor  people  will  become  impatient  Already
 we  have  got  some  sort  of  impatience  being
 snown  in  the  anger  of  the  people  in  many
 places  in  India.  Therefore,  icongratulate  the
 han.  Member,  Shiri  Chitta  Basu,  for  having
 moved  this  bili  because  it  is  time  now  that  we
 are  facirg  so  many  economic  crisis  and
 other  problems.  At  the  same  time,  i  must
 remind  this  august  House  that  our  pianining
 process,  as  was  pointed  out  by  the  mover  ci
 tne  Bill  is  a  product  of  our  Constitution.  Our
 Constitution  defines  the  powers  of  the  cemre,
 States  and  other  institutions  like  judiciary;
 executive,  legislatures  and  so  on.  But  one
 thing  is  definite  that  has  got  atwo-tiersystem
 of  adminisiration.  There  is  a  Union  Govern-
 ment  andthere  are  State  Governments.  And
 we  must  see  that  the  relationship  between
 the  State  and  the  Centre  always  goes  on  in
 harmony  and  it  should  be  projected.  When
 there  is  a  matter  relating  to  planning  of  a
 State,  it  should  be  the  idea  of  the  State  that
 should  be  given  priority.  That  is  what  the
 State  wants  to  do  in  the  State.  The  Chief
 Minister  is  representative  of  the  people.  He
 must  be  given  due  respect.  His  views  must



 501  Const.  (Amend.)  Bill
 (insertion  of  aie  Part  XIA)

 *  be  given  due  respect  by the  Centre  that  look,
 this  is  what  the  Chief  Minister  has,  because
 his  party  alsogets  a  mandate  fromthe  people
 on  their  promises  made to  the  people.  So,  no
 Planning  Commission  or  any  person  should
 heglect  or  ignore  the  request  of  the  Chief
 Minister  with  regard  to  the  priorities  of  the
 State.

 But  so  far  as  nation  is  concerned  and
 national  perspective is  concemed,  the  Centre
 rust  get  priority.  And  it  is  here  the  Prime
 Ministers-  Central  Government's  view-  must
 orevail.  Administrative  Retorms  Commission
 छा  cormittees  have  gone  into  it.  |  need  not
 waste  the  time  of  the  House.  They  have
 emphasised  like  that.

 ध्  Tothis  oxtent,  if  yousee,  whatis  needed
 today?  We  have  seen  that  there  is  atension
 in  the  judiciary.  We  have  seen  that  there  is  ०
 tension  in  Parliament.  We  have  seen  there
 istension  क  the  Planning  Commission.  There
 was  fortunately  no  tension  inthe  NDC.  Iwas
 present.  ft  went  onin  greatharmony.  ।  was
 unique.  Why?  |  was  surprised  People
 expected  fireworks  in  the  NDC.  But  the
 Chiet  Ministers  and  Prime  Minister  were
 aware  of  the  danger  the  country  was  facing.
 So,  everybody  cooperated.  The  historic
 deliberations  of  tne  NDC,  if  ।  may  say  so,
 went  on  very  peacefully  with  tull  cooperation
 fromthe  Chief  Ministers,  Ministers,  and  offi-
 cers.  Prime  Minister got  cooperation  from  all
 corners.  |  must  congratulate  them  because
 this  was  the  need  ofthe  hour.  50  Sir,  ifwe  are
 “gally  serious,  we  must  give  our  serious
 -hought  to  this  that  the  planning  process
 must  be  made  more  dynamic.  |  had  studied
 this  Issue  earlier  during  mu  tenure  as  the
 Law  Minister.  |  know  where  is  the  difficulty.
 The  difficulty  is  the  same  that  we  have  be-
 come  too  much  centralised.  We  wantto  keep
 everything  for  ourselves.  And  bureaucratic
 snags  are  also  there.  |  had  pointed  even
 then,  in  the  Nagar  Palikas  and  panchayats

 4  Bill  that  once  it  is  in  List  Il,  List  ॥  must  be
 /  given  respect.  Local  self-  government  is  the

 Job  of  the  State  Govemments.  The  local
 sel-Government  must  be  administered  in
 the  States  and  Central  Govemment  cannot
 interfere  in  local  self-government  and  there-

 oe
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 fore,  Nagar  palikas,  panchayats,  zila  par-
 ishads,  panchayat  samitis  or  whatever  name
 they  are  given,  should  be  strengthened.
 Mahatma's  dream  of  the  village  republic  and
 village  panchy  at  must  be  strengthened.  |
 know  the  problems  of  the  poor  rural  folk  of
 this  country  having  come  from  a  rural
 area.How  can  we  plar:  for  them  without
 knowing  their  problems?  We  do  not  know
 their  problems  and  the  problems  of  the  cities
 and  those  of  the  rural  areas  are  totaliy  differ-
 ent.  As  was  pointed  out,  we  have  hundreds
 anc  thousands  of  schemes.  Why  can't  we
 pickup  five  or  ten  schernes  like  drinking
 water,  sanitation  programme,  education  and
 medical  facilities?  People  would  npt  like  to
 come  to  cities  as  they  have  got  their  whole-
 some  maals  in  the  village  with  ०  goodclimate
 to  live.  Cities  are  now  polluted  and  so,
 nobody  would  like  to  come  io  cities  for  litiga-
 tion  or  for  medical  treatment.  What  has
 become  of  our  courts  and  hospitals?  You
 would  not  love  to  live  in  cities  if  you  will  not
 develop  your  rurai  areas.  |  must  congratu-
 late  Mr.  Syed  Shahabuddin.  He  had  actually
 worked  on  the  problem  Planning  must  be
 decentralised  immediately.  But  for  that,  oo
 not  see  what  is  the  efficacy  of  giving  statu-
 iory  siatus  to  the  NDC.  NOC  is  more  than
 statutory.  ॥  ‘  the  product  ct  the  Constitu-
 tion,  under  the  mandate  of  the  Directive
 Principles.  ॥  ७5  the  auty  o:  tne  Siate  to
 promote  this  type  of  socia!  emancipation  of
 the  poor  masses.  ॥  you  make  it  more  rigid
 and  bound  by  a  siatutory  status.  then  there
 will  be  no  flexibility.

 SHRIINDER  JIT:  fs  #  not  a  factihatthe
 Planning  Commission  today  is  constituted
 on  the  basis  of  a  Government  resolution?  It
 is  an  executive  decision  What  we  wantisa
 statutory  resolution.

 SHRI  H.  ति.  BHARDWAJ:  inder  jitji
 wants  a  separate  aticle  for  the  planning
 Commission.  |  appreciate  what  you  want
 You  want  that  a  situation  like  which  had  been
 emerging  during  the  last  two  to  three  years
 should  not  be  there.  Every  year,  the  Deputy
 Chairman  of  the  Planning  Commission  and
 other  Members  are  appointed  and  then  the
 Govemment  goes;  they  also  became  wid-
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 ows.  Hthe  Deputy  Chairman  of  tne  Planning
 Comimission  rasigns,  the  Members  also
 resign.  e  type  ०  asitustion  should  not  be
 there.  For  iwo  months,  |  did  not  have
 Members  ०  ihe  Planning  Commissicn  क  my
 own  Ministry.  That  situation  is  very  bad.  lam
 very  happy  to  see  the  Planning  Minister,  |
 have  no  say  in  the  working  of  the  Planning
 Commissicn.  {  182५6  adhered  10  a  principle.  |
 have  not  participated  in  any  deliberations
 with  any  State  Chief  Minister.  है  is  only  the
 Planning  Commission  which  participated.  |
 had  been  invitad.  But  |  adhered  1e  what  the
 Committee  headed  by  Shr  R.R.  Morarka
 said.  They  have  suggested  that  the  Planning
 Minister  should  keep  8081.  But!  do  teal  the
 Cifficulty  of  a  Minister  answering  Parliament
 without  knowing  whai  is  happening  in  the
 Planning  Commission.  |  do  know.  Ihave  my

 difficulties  but  |  get  the  cooperation  of  the
 House.  They  understand  that  this  Minister  is
 a  handicap  of  not  being  a  fullfledged  or
 active  Member  ४  the  Pianning  Commission,
 lam  their  spokesman  in  Parliament.  That  is
 agreat  privilege  on  me.  Butthe  question  is  of
 developing  the  institution.  ।  you  really  want
 10  have  development  of  the  institution  of
 planning,  ther  ह  -  time  for  all  political  parties
 to  come  together  and  see  what  kind  of  plan-
 ning  you  want.  ही

 17.00  hrs.

 Shri  Gangwar  has  just  now  spoken
 and  |  १8४6  listened  10  him  very  carefully .
 The  solution  dese  not  lis  न  amending  the
 Constitution.  We  have  amended  the
 Constitution  to  stop  defections.  Has  it
 served  the  purpose? It  has  not,  because
 poliical  parties  have  not  adhered  to  the
 spirit.  You  must  adhere  to  the  spirit  ०  ०
 law,  if  ह  were  to  be  properly  implemented

 Kit  suits  me,  i  will  encourage  defections;
 fit  suits  you,  you  will  encourage  defec-
 tions.  so,  where  dose  it  lead  to?

 To  build  an  institution,  what  is  really
 needed  8  courage  and  dedication.  That  is
 the  need  of  the  hour  and  we  are  all  opento
 discussion.  |  am  quite  confident  the  our
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 hon.  Prime  Minister  willbe  ready  to  discuss,
 this  issue  with  all  the  political  parties  be-
 cause  he  feels  that,  keeping  in  view  the
 anormous  problems  of  the  country,  it  is  the
 job  of  everybody,  to  participate  in  nation
 building.  And  planning  is  a  process  of  nation
 building.  Pianning  is  a  process  whereby  we

 नथ

 can  wipe  the  of  tearfrom  the  eyes  of  the  poor
 and  the  weak.  Planning  is  for  the  poor,
 whose  limbs  are  weak  and  who  are  not  in  a
 position  to  stand  on  their  own.  Planning  is
 needed  for  the  poor  men  inthe  street.  The
 rich  have  no  probiems.  This  probiem  has  to
 be  addressed  by  all  cf  us.  That  is  why  |  say
 that  ह  you  are  raally  keenon  this,  devote’
 some  more  time  tot.  Ido  not  agree  with  your
 Philosophy  that  the  historic  perspsctive  ए
 planning  is  given  ago  by,  by  participating  in
 negotations  with  the  'MF  and  the  Word
 Bank.  We  are  members  of  the  IMF  and  world
 Bank.  |  listened  to  Shri  Vajpayee’s  speech
 onthe  other  day.  This  great  country  cannot
 be  cowed  down  by  any  power  in  the  world.
 This  is  a  country  where  parliamentary
 democracy  thrives.  Our  socialism  is  not  like
 that  of  Soviet  Russia  or  China.  The  aim  of
 our  democratic  socialism  is  to  remove  the
 vast  oceans  of  poverty.  The  aim  of  our
 socialism  is  to  ensure  food,  clothing  and
 shelter  for  all  And  this  is  where  the
 integration  of  the  State  is  required.  If  we  are
 ali  squai,  there  is  no  need  fcr  State  interven-
 tion.  Everybody  will  have  a  free  market.  Buf
 free  market  does  not  suit  those  who  are  |
 backward,  under-privileged  and  down-trod-
 den.  A  laborer  gets  Rs.  30  as  a  minimurr:
 wage.  ।  food  prices  go  high  in  the  frea
 market,  howcan  he  get  a  minimumof  four  or
 five  kilograms  of  flour  with  this  Rs.  30?  This
 is  where  the  need  for  public  Distributior
 System  through  state  intervention  arises.
 State  will  plan  in  such  a  way  that  the  poor
 man  gets  two  square  meals  a  day.  That  is
 why  we  are  proud  of  ournationaiperspective  ५
 and  the  planning  process  in  this  country  is
 very  successful.  The  moment  there  ७  ~

 drought,  our  relief  macninary  gets  into  mo-
 tlon.  The  moment  there  is.a  flood,  our  na
 tional  machinery  gets  into  motion  to  flight  the
 calamities.
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 |  quite  see  that  the  public  sector  must
 not  be  treated  with  contempt.  The  public
 sectoris the  saving  grace  of  this  country  over
 the  last 40  years.  We  have put  our  money
 into  the  public  sector.  But  we  cannot  cling  to
 a  public  sector  which  is  unproductive  and
 which  creates  buc’set  deficits.  If  we  do  not
 apply  our  mind  to  these  things,  where  will  our
 country  go?  After  ail,  we  have  to  pay  through
 our  nose.

 Sir,  Planning  is  a  conciliatory  process
 between the  States  and  the  Center.  Since  it
 is  in  the  Concurrent  List,  the  job  has  to  be
 done  froth  by  the  States  as  well  as  the
 Center.  And  |  invite  Basuji  to  make  some
 more  research  en  this.  Representatives  of
 allthe  partiesthe  CPI,  the  CPI(M),  Forward
 Bloc,  BJP-have  epoken  on  this  issue  and  all
 have  spoken  very  well  indeed.  ।  accept  the
 spirit  of  their  arguments.  igive  an  assurance
 {nai  whenever  you  wantio  discuss  the  issue,
 we  are  ready te  discuss,  50  that  the  process
 of  planning  becomes  more  effective.  Utti-
 mately,  if  ज  is  the  wisdom  of  the  House  or
 wisdom  of  atl  the  political  parties  that  our
 planning  should  be  given  such  a  shape  or
 that  the  NDC  should  meet  more  and  more
 frequently,  well,  है  ह  fully  acceptable  to  us.
 Discussion  always  teads to  better  results.

 |  want  you  to  appreciate  one  fact.  You
 know  thatthis  country  has  faced  many  chal-
 ‘lenges  before.  Howsoever  server  they  may
 be,  there  is  no  question  of  our  surrendering
 १0  -  Powers. 0  ।  avasi  county  anditis  a
 great  country.  We  are  not  to  be  cowed  duwa
 by  anybody  in  the  world.  |  also  say  that  it  is
 in  our  own  interest  to  take  the  present  day
 Situation  into  account.  We  used  to  be  so
 proud  of  our  great  friend  the  Soviet  Russia.
 But  because  of  their  rigid  planning  and  rigid
 structure,  they  broke  into  pieces.  But  we  are
 very  flexible.  Theframers  of  the  Constitution
 brought  in  the  fundamental  rights  and  direc-
 tive  principles.  Had  we  not  incorporated  the
 fundamental  rights  in  our  Constitution,  we
 would  have  been  tike  China  where  even
 students  could  shook  the  nation.  But  here  so

 many  times  people  come  in  lakhes  and  lakhes

 (तान
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 an  demonstrate  at  Boat  (100,  we  stand  very
 comfortably  before  them  and  listen  to  their
 demands.  That  sort  of  situation  has  never
 arisen  in  our  country.  This  is  because  the
 moment  any  person  lands  on  the  Indian  soil,
 he  is  given  protection  under  Article  21.  This
 all  comes  in  the  planning  |  do  not  want  to
 make  it  a  partisan  issue  but  |  would  like  to

 Say  that  the  freedom  movement  was  essen-
 tially  led  by  the  Indian  National  Congress.

 SHRI  CHITTABASU:(Barsat)  Planning
 was  also  a  part  of  It.

 SHRI  H.R.  BHARDWAJ:  Yes,  that  is
 why  |  congratulate  you.  At  the  outset  it  was
 conceived  that  planning  was  necessary  for
 the  poor  men  and  that  is  the  commitment
 even  today.  No  political  party  says  that  they
 ०0  NOt  stand  for  the  poor.  Ail  the  political
 parties  say  that.  |  would  like  to  have  ०  con-
 sensus  on  this.

 Shri  Gangwar  ji  has  given  a  clear  signal
 and  |  accept  it.If  you  want  to  have  a  real
 democratic  planning  then  you  have  to  take
 into  consideration  the  views  of  all.  Prime
 Minister  believes  in  consensus.  Many  issues
 on  Center-State  relations  are  still  pending.
 This  is  not  the  time  when  ।  can  invite  you  nor
 anybody  will  take  my  invitation  seriously.
 But,  1  personally  feel  that  the  Center-State
 relations  must  be  discussed  and  planning
 must  also  be  discussed.

 1  request  Basu  ji  to  withdraw  it.  |  have
 taken  note  of  all  the  points.  When  we  will
 discuss  all  these  issues,  this  will  also  get
 more  attention.

 MR.  CHAIRMAN:  Will,  gentlemen,  we
 overshot  the  time  a  little  bit.  The  hon.  Minis-
 ter  was  speaking  with  such  a  conviction  that
 |  did  not  feel  like  interrupting  him.  Therefor,
 |  request  the  House  to  complete  the  proce-
 dural  work  the  time  for  this  Bill  be  extended
 by  another  half-  an-hour.  The  time  was  ex-
 tendedtill  quartertofive.  Now,  we  extendthe
 time  for  this  Bill  up  to  5.20  hours.
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 SHRI  CHITTA  BASU:  Sir,  |am  thankful
 to  all  the  hon.Members  who  have  partici-
 pated  in  this  debate.  The  object  of  the  Bill  is
 very  simple.  As  all  the  Members  have  al-
 ready  observed  planning  is  essential  for  ०
 country  of  the  size  of  Indiahaving  multiplicity
 of  cultures,  languages  and  ethnicality.
 Therefore,  we  cannot do  without  aplanning
 system  in  our  country  and  there  has  been  ०
 complete  agreement  on  this  issue.  What  |
 have  sought  is  that  the  planning  process
 being  very  important  and  essential  and
 imperative,  it  must  be  a  part  of  the  Constitu-
 tion  itself.

 |  quite  appreciate  when  our  planning
 Minister  was  saying  that  there  is  a  Bill  pend-
 ing  before  the  House  for  the  amendment  of
 the  Constitution  for  constituting  penchaynt
 Raj  Nagar  palika.  Sir,  there  are  different
 views  on  it.  The  penchant  Raj,  Local  self-
 Government  is  within  a  State  List  and  when
 the  earlier  penchaynt  Bill  was  before  the
 House,  many  of  us  objected  on  the  ground
 that  it  was  an  interference  into  the  State
 subject.Now,  the  new  Bill  is  before  the  joint
 Solect  Committee.  The  purpose  is  to  have
 the  constitutional  basis  of  the  panchayati
 Raj.  This  is  good.  This  is  a  welcome  move.
 what  shape  the  legislation  will  take  is  a
 different  thing.  But  |  referred  to  this  because
 an  urge  was  felt  that  panchayati  Raj  should
 have  a  constitutional  basis.  A  Gram
 penchayntis  also  aconstitutional  body  after
 the  amendment  of  the  Constitution.  |  do  not
 know  whether  it  was  73rd  or  74th  Amend-
 ment.

 Sir,  if  that  is  the  position  of  the  Govern-
 ment,  then  |  have  got  no  quarrel.  ह  you
 accept  the  great  importance  that  15  attached
 to  the  Planning  Commission,  then  it  डि  G6od.
 ifwe  attach  so  much  great  importance'to  the
 Planning  Commission,  then  why  don't  you
 give  itaconstitutional sanctity  orconstitutional
 status?

 Some  hon.  Members  have  pointed  out
 that  many  Commissions  have  béefi’given
 constitutional  status.  The  Finance  Commis-
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 sionis  aconstitutional  body.  Then,  there  are
 so  many  Commissions  which  have  been
 given  the  constitutional  status.  My  point  is
 that,  an  important  body  fike  the  planning
 Commission should  have  some  constitutional
 basis.  Nothing  more  and  nothing  less.

 Sir,  |  think,  the  Government  should  not
 object  to  that  idea.  |  am  sorry  to  say  this.  Of
 course,  he  has  responded  well.  But,  he  has
 also  taken  firm  position  which  is  inflexible
 that  there  is  no  need  of  providing  a
 constitutional  status  to  the  Planning  Com-
 mission.

 SHRI  H.R.  BHARDWAJ:  May  |  just
 clarify  the  position?  Itis  not  a  firm  attitude  at
 all.  [have  said  that  in  the  gambit  of  Center-
 ‘State  relations,  this  issue  can  also  be  dis-
 cussed.  When  you  can  make  Constitutional
 Amendment  on  Panochayati  Raj  and  Zila
 Parishads,  this  can  also  be  discussed.  After
 all,  this  Billis  before the  Joint  Committee.  So,
 issues  Cannot  be  considered  in  the  Private
 Members  Bills.  My  attitude  is  that  we  may
 need  an  overall  discussion.

 MR.  CHAIRMAN  :  |  think,  the  hon.
 Minister  did  say  that  the  Prime  Minister  is
 ready  to  discuss  it  with  the  Leaders  of  the
 Opposition.

 SHRI  CHITTA  BASU:  |  referred  to  his
 remarks  only  to  see  that  he  clarifies  his
 position  and  a  wrong  signal  is  not  emitted
 from  here.  The  Government  is  willing  tc
 consider  the  proposal.  |  think,  this  is  the
 position  of  the  Minister.  ह  ७  a  matter  also  to
 be  considered  in  a  different  situation,  in  a
 different  forum.  There  is  nothing  wrong  in  it.

 Therefore,  Ifeel,  the  Government  should
 give  a  proper  thinking  to  the  suggestion  of
 having  a  constitutional  basis  of  this  very
 important  institution,  like  the  planning  Com-
 mission  and  the  National  Development
 Council.

 Sir,  the  matter  was  succinctly  pointed
 out  by  the  Sarkaria  Commission,  although
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 the  Sarkaria  Commission  did  not  recom-
 mend  for  the  constitutional  status  for  the

 “*Planning  Commission  and  the  Nationa!
 Development  Council.But,  |  would  only  like
 to  draw  the  attention  of  the  hon.  Minister  to
 Paragraph  11.743(page  382)  of  the  Report.
 “Conclusion;  We  are,  therefore,  of  the  view

 ‘that  being  the  supreme  inter-  Governmental
 body  for  all  matters  related  to  socio-  eco-
 nomic  development,  itis  necessary that  NDC
 should  remain  and  re-  constituted  as  Na-
 tional  Economic  and  Development  Council
 by  Presidential  Order,  under  the  provision  of
 Article  263  so  as  to  have  a  direct  moorings  in
 the  Constitution.”

 At  present,  the  Planning  Commission  is
 constituted  by  an  Executive  order.

 4  {|  think  there  is  a  difference;  |  think  you
 will  appreciate the  difference.  At  present,  the
 Planning  Commission  and  NDC  are  consti-
 tuted  under  the  Executive  Order.

 Sarkaria  Commission  has  not  accepted
 what  |  recommend;  but  it  also  felt  that  there
 should  be  a  constitutional  basis.  |  have  al-
 ways  been  stressing  upon  the  word  ‘basis;
 and  he  has  mentioned  the  President  can
 issue  an  order  under  Article  263  of  the
 Constitution.  This  is  a  racommendation  of
 the  Sarkaria  Commission.  |  point  it  out  only
 to  stress  upon  that.  The  Commission  like

 ~Sarkaria  Commission  has  also  felt  the  need
 of  providing  some  kind  of  constitutional  basis
 to  the  Planning  Commission.  Therefore,  |
 think  the  Government  shouldthink  about it  in
 ०  better  way.

 SHRI  H.R  BHARDWAJ:  |  may  put  all
 apprehensions  to  an  end.!  have  said  in  a
 very  eloquent  voice  that  this  is  the  most
 favourable  time  when  any  issue  which  con-
 cerns  nation  as  a  whole,  the  Government  will
 discuss  it  with  any  political  party  including

 4  the  Centre-  State  relation  at  any  given  time,
 Because  this  issue  touches  the  Centre  as
 well  as  the  States.  Even  otherwise  in  the
 parliament  we  cannot  decide  and  sit  over  it
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 that  we  are  going  to  have  this  type  of  plan-
 ning  Commission  or  NDC,  because  it  isa
 concurrent  subject,  |  think  nothing  bettercan
 be  said  by  a  Minister  on  this.

 SHRI  CHITTA  BASU:  All  right.  Thank
 you  very  much.  You  have  provided  a  forum
 for a  discussion  of  this  nature.

 So  far  as  other  points  which  have  been
 raised  are:  one  Is  regarding  people's  Partici-
 pation  in  the  Planning.  It  is  only  for  that
 purpose  |  have  sought  aconstitutional  status.
 There  has  been  a  question  raised  regarding
 decentralisation  of  planning  process.  ।  ७  for
 a  constitutional  status  is  required.

 |  am  prepared  to  accept  what  my  hon.
 Friend,  Shri  Syed  Shahabuddin  has  sug-
 gested  that  this  entire  planning  process
 mechanism  needs  to  be  restructured,  re-
 vamped;  and  for  that,  everybody  is  agree-
 able;  we  are  all  agreeable  to  that  suggestion.
 But  the  only  points  is  that  |  sought  by  this  Bill
 to  have  a  constitutional  recognition  of  this
 very  important  Institution.

 थ
 The  hon.  Minisier  has  raised  a  question

 of  China  and  Russia.  100  not  critise  it.  China
 has  its  own  problams;  they  have  their  own
 system  of  planning;  they  have  got  their  own
 problems;  and  they  would  have  to  find  solu-
 tion  of  their  own  problems.

 So  far  as  Russia  is  concerned,  they
 have  their  own  planning  system.  Whatever
 achievements they  have  made,  it  is  all  right;
 itis  open  to  us;  whatever  defects  were  there,
 they  were  responsible  for  them;  and  we  are
 taking  a  lesson  from  them  also.  My  idea  is
 not  to  say  follow  China’s  line  or  accept
 Russian  line.  tt  ७  india.  We  have  got  our
 own  problems;  our  problems  are  Indian
 problems;  and  solutions  are  also  to  be  Indian
 solutions.  Therefore,  it  is  unnecessary,  |
 think  it  is  futile  to  raise  a  question  what  has
 happened  in  China,  what  has  happened  in
 Russia;  it  is  immaterial  and  it  is  irrelevant,
 and  it  is  not  germane  to  the  subject  which  is
 under  discussion.
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 SHRI  INDER  JIT:  We  could  draw  a

 lesson  from  China.

 SHRI  CHITTA  BASU:  We  are  drawing
 alesson  in  our  own  way.  Since all  sections  of
 the  House  have  expressed  their  views
 broadly  supporting  the  principle  underlying
 the  Bill,  it  is  a  happy  moment  for  me.

 ॥  is  a  happy  moment  for  me  that  the
 entire  House  has  given  its  support.  It  Is  for
 the  Government  to  decide.  |am  quite  aliveto
 my  limitations.  This  is  a  Constitution  (Amend-
 ment)  Bill.  tt  requires  a  special  majority  and
 inthe  present  composition  of  the  House  as  it
 is  today,  ॥  ।  also  not  possible  for  them  to
 have  ०  Constitution{Amendment)  Bill.  |have
 gotthat  little  amount  of  maturity  after  working
 for  so  many  years  in  this  august  House.
 Therefore,  |  will  not  venture  for  the  Division
 of  the  House  knowing  fully-well  the  fate  of
 the  Bill.

 SHRI  SAIFUDDIN  CHOUDHURY
 (katwa)  :  ।  aii  the  Members  were  present
 here  the  Bill  would  have  been  adopted.

 SHRI  CHITTA  BASU  :  Not  necessarily.
 Anyway,  |  would  urge  upon  the  Government
 to  bear  in  mind  the  commitment  they  have
 made  now.  At  least  an  arrangement  should
 be  made  for  creating  a  forum  for  discussing
 the  future  of  the  planning  Commission,  the
 planning  process  with  cooperation  and
 greater  understanding  between  the  Centre
 and  the  States  in  so  far  as  the  planning
 process  is  concerned.  |  hope  that  the  Gov-
 ernment  will  make  appropriate  response  to
 this  and  |,  with  your  permission,  withdraw
 this  Bill.

 SHRI  CHITTA  BASU:  I  beg  to  move  for
 leave  to  withdraw  the  Bill  further  to  amend
 the  Constitution  of  India.

 MR.  CHAIRMAN :  The  question  is:

 “That  leave  be  granted  to  withdraw  the
 Bill  furtherto  amend  the  Constitution  of  In-
 dia.”
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 The  motion  was  adopted.
 क्क्

 SHRI  CHITTA  BASU:  |  withdraw  the
 Bill.

 17  23  hrs.

 CONSTITUTION  (AMENDMENT)BILL
 -

 (Amendment  of  Elghth  Schedule)
 By  Shrimati  Dil  kumarl  Bhandari

 [English]

 ध

 MR.  CHAIRMAN  :We  now  goto  the  next
 item,  tem  No.  ॥.  This  is  again  a  Constitution
 (Amendment)  Bill  moved  by  Shrimati  dil
 kumari  Bhandari  The  time  allotted  for  this
 Bill  is  two  houre  and  there  are  a  number  of
 speakers.  Therefore,  ।  request  all  the  speak-
 ers  tokindly  make  very ,  very  brief  speeches.

 SHRI  SAIFUDDIN  CHOUDHURY
 (Katwa):  The  day  on  which  voting  onthe  Bill
 takes  place,  |  request  the  Government  0' '
 issue  a  whip  asking  all  the  Members  to  be
 present  and  vote  on  this  Bill.  We  will  also  do
 the  same.

 MR.  CHAIRMAN:  Which  Bill?
 r

 SHRI  SAIFUDDIN  CHOUDHURY:  This
 Bill,  the  present  one  about  inclusion  of  the
 Nepalese  language  in  the  Constitution..

 >

 MR.  CHAIRMAN:  How  do  you  presume
 that  they  will  not  make  their  Members  avail-
 able?

 SHRI  LAL  K.  ADVANI  (Gandhi  Nagar):
 Because  In  the  case  of  a  private  Member's
 Bill,  what  happens  is,  even  when  the  Gov-
 ernmentis  in  agreements,  allthatitsaysisto  «
 announce  in  the  House  that  it  is  willing  to.
 move  a  Bill  of  that  kind  on  its  own  as  anv
 official  Bill.  ।  this  case,  |  am  sure  ॥  you  see
 the  content  of  the  Bill  you  will  agree  that  it  is
 very  limited.  If  the  Government  can  make  (10  *
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 ‘~*  its  mind,  it  is  quite  possible  that  this  Bill  itself
 can  be  adopted.  There  has  been  just  one
 precedent  perhaps,  shri  Feroze  Gandhi's
 Bill,  which  was  an  unofficial  Bill,  and  which
 was  accepted  by  the  Government  and  incor-
 porated  in  the  statute  book

 Similarly,  क  this  case  ,  ।  the  Govern-
 ment  makes  up  its  mind  that  can  be  done.  it
 is  necessary  because  it  is  a  Constitution
 Amendment  Bill  and  the  required  majority
 has  to  be  there.  The  requisite  strength  has
 to  be  there.  it  will  always  be  a  Friday  on
 which  this  Bill  will  be  considered.  So,  unless
 the  Government  takes  it  up  and  we  also,  the
 various  political  parties  also  take  il  up,  it
 cannot  be  done.  There  is  complete  unanim-

 ity  on  this.  Then,  a  second  process  for  the
 Government  bringing  in  afresh  Bill  would  not
 be  necessary.

 MR.  CHAIRMAN:  There  is  a  precedent
 to  that  effect.

 THE  MINISTER  OF  STATE  IN  THE
 MIN®STRY OF  PARLIAMENTARY  AFFAIRS
 AND  MINISTER  OF  STATE  IN  THE  MINIS-
 TRY  OF  LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  RANGARAJAN
 KUMARAMANGALAM  ):  Mr.  Chairman,  Sir,
 |  do  appreciated  the  views  and  sentiments

 “expressed  by  the  Leader  of  the  Opposition
 and  my  hon.  triend  Shri  Saifuddin  Choudhury.
 1  can  assure  them  that  the  Government
 would  no  way  be  lacking  in  so  far  as  the
 requisite  necessary  presence  of  Members  in
 the  House  to  keep  the  House  functioning.

 1  think  as  Advaniji  has  said,  there  is  a
 general  feeling  and  unanimity  on  this  issue.
 We  can  discuss  about  it.  There  is  enough
 time  for  that.  We  can  work  out  the  procedure.
 But  there  is  no  need  for  us  to  ...(/nterrup-
 tions)

 MR.  CHAIRMAN:  Mr.  Minister,  |  am
 sure  that  adequates  presence  of  Member
 will  be  there  for  the  Quorum.  But  the  Leader
 of  the  Opposition  wanted  to  know  whether
 this  Bill  would  be  converted  into  a  Govern-

 ment  Bill.
 matter.

 You  can  discuss  about  that

 SHRI  RANGARAJAN  KUMARAMAN-
 GALAM:  Let  us  notcreate  any  debated  at  the
 present  moment...  (interruptions)

 MR.  CHAIRMAN  :  We  cannot  jump  the
 gun.  We  cannot  decide  on  this  at  this  stage.

 SHRI  RANGARAJAN  KUMARAMAN-
 GALAM:  |  said  very  clearly  that  there  is
 enough  time  for  us  to  work  out  on  this...
 (Interuptions)

 SHRI  INDER  JIT  (Darjeeling):  Mr.
 Chairman,  Sir,  |  support  your  view  that  we
 should  not  jump  the  gun.  Certain  views  have
 been  expressed  about  unanimity.  |  am  not
 so  terribly  sure  abouts  the  unanimity  be-
 cause  the  Constituency  from  where  |  come
 has  a  particular  view  in  the  matter.  And
 therefore  |  do  think  that  we  ough  to  have  a
 full-fledged  discussion  first  the  Government
 should  make  up  its  mind,then  |  do  not  think
 we  should  push  the  Government  into  a
 position  that  it  should  mobilise  all  its  strengent
 to  adopt  a  Bill  which  has  not  yet  been  dis-
 cussed.

 e
 Mr.  Chairman,  how  long  are  we  sitting

 today?

 MR.  CHAIRMAN  :  Upto  6  O'Clock.  "Now,
 Shrimati  Dil  kumari  Bhandari.

 SHRIMATI  DIL  KUMARI  BHANDARI
 (Sikkim):  Mr.  Chairman,  Sir,  |  Beg  to  move:

 “That  the  Bill  further  to  amend  the
 Constitution  of  India,  be  taken  into
 consideration.”

 Before  |  go  into  my  formal  speech,  |
 would  like  to  speak  in  Nepali  which  is  under-
 standable  by  all  the  pople  who  speak  Hindi.

 [Translation

 “Bhasha  Ho  sabhyata  Hamro,  Sara
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 Udai  Unnati,  Jeet  Vaibhav,  vachhdan,
 Bhasha  Me  pcchisamm  Yee”.

 ह  means  that  language  is  our  culture.
 Our  progress  depends  on  it  and  our  victories
 and  prosperity  will  continue  to  five  in  it.

 With  this  perspective,  |  am  going  to
 introduced  this  private  Member's  Bill.  |  hope
 that  all  will  agree  with  it.

 [English]

 The  Bill  which  |  am  presenting  before
 the  House  today  forconsideration  is  a  simple,
 non  controversial  and  most  imperative  in
 nature.  This  Bill  seeks  to  include  two  more
 languages,  that  is,  Nepali  ands  Manipuri,  In
 the  Eighth  Schedule  of  the  Constitution.

 This  is  not  the  first  time  that  such  a  Bill
 hadcome  here  fordiscussion.  Many  time  the
 Bills  were  withdrawn  onthe  assurance of  the
 Minister.  Many  times  the  Bills  were  put  to
 vote  and  negatived.  Of  course,  they  were
 brought  in  the  Eouse  by  Opposition  party
 Members.

 Sir,  Ifervently  hope  that  it  willbe  passed
 without  any  opposition.  |  say  this  with  confi-
 dence  that  there  be  no  opposition  to  the
 proposal  of  inclusion  of  Nepali  language  in
 the  Eighth  Schedule  from  any  side  in  this
 House.

 Sir,  during  the  last  winter  Session,  104
 hon  Members  of  Parliment  belenging  to  all
 Parttes  inculding  all  the  Leaders  of  the
 Opposition  Parries  supported  the  demand
 forinclusion  of  Nepali  language  in  the  Eighth
 Schedule  of  the  coristitution  by  signing  the
 representation  addressed to  ins  hon.  Prime
 Minister.

 Of  course,  Shri  Chandra  Shekharji,  the

 former  prime  Minister,  did  not  sign  the  repre-
 sentation  but  he  wrote  a  separate  letter
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 supporting  this  case.  |  am  grateful  to  all  the
 hon.  Members  for  supporting  this  just  de-
 mand.

 Hon'ble  Shri  Arjun  singh,  Minister  of
 human  Resources  Development  while  ad-
 dressing  the  4th  All  India  Official  language
 Conference  organised  by  Rastriya  Hindi
 Academy  at  Gangtok  on  2-4  October,  1991
 said  and  |  quote:

 {Translation

 ॥  is  an  irony  that  this  lenguage  has  not
 yet  been  given  constitutional  recogrition

 [English]

 The  same  Conference  unanimously
 resolved  that  Nepali  language  should  be
 included  in  the  8th  Schedule  forthwith.

 |  would  like  to  apprise  the  House  what
 other  great  leaders  had  to  say  about  the
 Nepali  language.  The  great  son  of  India,  late
 Shri  Jayaprakash  Narayan,  had  written  to
 ShriMorarji  Desai,  the  former  Prime  Ministe:
 of  India,  about  the  Nepali  language.  |  quote:

 -  feel  that  inclusion  of  Nepali  in  the
 Eighth  Schedule  may  help  the  proc-
 ess  of  cultural  integration  of  the  Nepali
 speaking  population  with  the  National
 Mainstream.”  ह

 Late,  shrimati  Indira  Gandhi,  the  for-
 mer  Prime  Minister  had  also  written  ०
 letter.  |  quote:

 [Translation]

 our  congrees  wishes  that  Nepali  lan-
 guane  Bhovld  उन be  given  Congtituticas:
 status  as  per  your  demand.”

 [English]

 Shri  Chandra  Shekharji  also  said  and  |

 quote:
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 “This  isue  has  been  under  considera-
 tion  for  a  Jong  time.  i  am  sorry  that  no
 decision  has  been  taken  in  the  matter.  |  do
 not  see  any  reasor for  met  giveing  coustitu-
 tional  status  to  Nepali  janguage.”

 [English]

 Shri  Santa  Ram  ,  Hon’bie  chief  Minister
 of  Himachal  Pradesh  also  said  and  |  quote:

 “Nepali -  ।  rich  language  spoken  by
 a  large  part  of  our  population  in  India.
 It  should  be  instantly  recognised  by
 the  Centre  as  fts  case  has  been
 pedding  for  long.”

 Shri  Samar  Mukherjee,  Member  of
 Parliamentia  the  Rajya  Sabha  had  written  to
 Shri  p.  v.Narasimha  Raoji.  |  quote:

 “It  is  high  time  Government  of  India
 should  reconsider  the  issue  and
 implement  the  assurance  given  by
 the  Prime  Minister  that  Nepali  lan-
 guage  shouid  be  given  constitutional
 Status  in  he  larger  interest  of  unity  of
 country.”

 Recently,  Dr.  Ratnakar  pandey,  Mem-
 ber  of  Parliament,  Rajya  Sabha  also  wrotea

 letter to  Shri  5.  8  Chavan,  Home  Minister.  |
 quote:

 [Translation]

 In  the  capacity  of  honorary  Chairman  of
 National  Hindi  Academy,  |  request  you  to
 maintain  national  unity  and  integrity  as  also
 peace  in  North-  Eastern  State  of  Sikkim.  |
 also  request you  to  respect  the  aspirations  of
 one  crore  Jadian  Nepali  people  and  to  in-
 clude  Nepali  lamguage  in  the  Eighth  Sched-
 ule  of  the  Canstituent  by  introducing  a  bill
 during  the  current  session  of  Parliament.  It
 will  be  a  hiatorical  step  aimed  at  serving  the
 national  interest.

 [English}

 So,  the  national  consensus  on  the  pro-
 tracted  demand  of  Nepali  language  recogni-
 tion  has  been  made  clear  on  more  than  one
 occasion.

 THeretore,  |  am  confident  that  this  Biii
 will  meet  a  hundred  per  cent  approval  of  this
 august  House  and  will  be  passed.  The  long
 standing  demand  for  the  inclusion  of  Nepali
 and  Manipuri  languages  has  been  more
 inen  four  decades  long.  These  demands  are
 very  consiiiutional  also.

 In  Article  351  of  the  Constitution #  has
 been  stated  that  these  languages  will  be
 Included  in  the  Eighth  Schedule  which  wilt
 ultimately  help  in  the  development  of  Hindi.
 Forfurther  development  of  Hindi  and  enrich-
 ment  of  Hindi  it  is  very  necessary  to  include
 Nepali  language  in  the  Eighth  Schedule  not
 only  because  the  Nepali  language  has  it
 sorigin  in  Sanskrit  but  also  it  is  written  in
 Devnagari  Script.  In  fact.  according  to  the
 eminent  linguiste  of  the  courtry,  prof.  Mam-
 war  Singh,  |  quote:

 “This  aspect  of  Nepali  language  is  both
 unique  and  unparallel  which  can  act  as
 ०  catalyst  to  the  development  of  Hindi”.

 Prof.  S.  Chakladharan  from  Calcutta,
 Prof.  R.N.Srivastava  and  prof.  Namwar
 Singh,  while  addressing  the  All-India  Con-
 ference  of  Bharatiya  Nepali  Rahtriya  par-
 ishad  last  Month  at  the  Constitution  club,
 New  Delhi,  said  that  the  inclusion  of  Nepali
 language  in  the  Eighth  Schedule  will  not  only
 help  the  emotional  Integration  of  the  people
 speaking  this  language but  also  helpto  enrich
 Hindi.  In  the  same  Symposium,  the  Presi-
 dent  of  Rashtriya  Hindi  Akademi  Shri
 Swadesh  Bharati  also  forcefully  extended
 his  support  for  the  case.  Articles  29  and  30
 of  the  Constitution  provide  protect-ion  forthe
 interests  of  linguistic  minorities.  so,  to  up-
 hold  the  spirit  of  these  articles,  ।  is  neces-
 sary  toaccord  recognition  to  other  languages
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 also.  So  as  to  protect  the  interests  of  those
 speaking  Nepali  and  Manipuri,  it  is  neces-
 Sary to  include  these  languages  inthe  Eighth
 Schedule.  There  is  hardly  any  economic
 Involvement  in  according  recognition  to  these
 languages.  This  does  not  Jeopardise  India’s
 security but  enhances  the  feelings  of  Nepali-
 speaking  Indians  in  the  country  that  are
 equal  partners  in  the  nation-building  proc-
 ess.  This  will  also  recognise  their  massive
 contribution  to  the  shaping  of  modern  India.
 Therefore,  there  is  no  valid  reason  why  this
 language  be  deprived  of  Consiitutional  rec-
 ognition.

 lam  happy  to  know  from  some  newspa-
 pers  that  the  Government  has  decided  to
 consider  the  long-  standing  demands  of
 including  Manipuri,  Nepali  and  Konkani  lan-
 guages  in  the  Eighth  Schedule  of  the  Consti-
 tution.  If  it  is  true,  |  am  very  grateful  to  the
 hon.  Prime  Minister  Shri  Narasimha  Raoji
 and  the  change  inthe  thought  ७  very  much
 welcome.  |  only  reiterate  that  this  thought
 should  be  instantly  concretised  as  a  policy
 directive.So  far  in  the  past,  the  Government
 have  been  putting  forward,  as  Syed  Sha-
 habuddin  had  once  very  rightly  put,  sense-
 less  arguments  against  extension  of  the
 Eighth  Schadule.  If  inclusion  of  languages  in
 the  Eighth  Schedule  is  not  important,  then
 why  Eighth  Schedule?  ifthe  Eighth  schedule
 is  to  there  and  |  feel  it  has  to  be  there  -there
 should  be  logical  criteria  for  inclusion  of
 more  languages.  In  fact,  the  Eighth  Sched-
 ule  represents  the  changing  and  varied
 character  of  cultural  development  in  the
 country.  ।  is  dynamic  and  not  static.  That  is
 why.the  Eighth  schedule  should  also  change
 both  in  spirit  and  content.

 During  the  last  monsoon  Session  of  this
 parliament,  while  replying  to  my  supplemen-
 tary  question,  hon.  Shri  M.M.  Jacob,  the
 Minister  of  State  for  Home  Affairs,  had  said
 that  there  is  no  criteria  and  the  Government
 do  not  have  any  proposal  to  create  any  at
 present.  so,  on  what  basis  the  government
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 are  deferring  and  refusing  the  Inciusion  of
 more  languages  in  the  Eighth  Schedule?

 As  far  as  Nepali  and  Manipuritanguages
 are  concemed,  both  have  been  recognised
 by  the  Sahitya  Akademi  of  India.  As  to  the
 statement  suppliad  to  me  by  the  Ministry  of
 Home  Affairs,  the  criteria  for  recognition  of
 languages  by  Sahitya  Akademi  as  decided
 by  the  Executive  Board  of  the  Akademi  in
 1984  on  the  recommendation  of  Gokak
 Committee,  are:  (1)  socio-linguistic
 aspect:(ii)literary  aspect;  (iii)  educational,
 administrative  and  political  aspect.  Nepali
 and  Manipuri  both  fulfil  all  the  conditions  on
 the  basis  of  which  fifteen  other  languages
 were  included  in  the  Eighth  Schedule.

 As  regards  the  linguistic  importance  of
 Nepali,  Dr.  SunitiKumar  Chatterjee,  an  inter-
 nationally  renowned  scholar  and  linguist  of
 India  had  this  to  say,  and  |  quote:

 |  quote:

 “The  tale  of  languages  that  really  has
 an  important  place  in  India  ७  reduced
 considerably,  we  can  say  that  we
 have  some  15literary  languages  only
 for  whole  of  India”.

 18

 He  listed  them  as  Assamese,  Bengali,  r
 Gujarati,  Hindi,  Kannada,  Kashmiri,  Malay-
 alam,  Marathi,  Nepali,  Oriya,  Punjabi,  Sindhi,
 Tamil,  Teluge  and  Urdu  besides  two  more,
 that  is  English  and  Sanskrit  which  have  a
 special  place.

 |  do  not  want  to  take-much  time  of  this
 august  House  explaining  how  rich  the  Nepali
 language  is-  the  opinions  of  learned  people
 like  Dr.  Chatterjee  should  suffice  that.  But  it
 is  unfortunate  that  Nepali,  despite  being  a
 very  rich  language  apart  from  Hindi-  the
 national  language-  could  not  find  place  inthe
 list  of  languages  which  are  constitutionally
 recognised.

 Dr.  Chatterjee  had  also  opined that  other
 Indian  languages  are  to  be  added  in  the

 । vr
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 Eighth  Schedule  following  the  wishes  of  the
 speakers  of  these  languages,  namely  Sindhi
 and  Nepali.  We  are  happy  that  Sindhi  was
 Included  in  the  Eighth  Schedule  way  back  in
 1967.  However,  Nepali  has  been  denied  the
 recognition.

 Nepali  is  an  Indian  language.  This  ts
 only  too  clear.  This  language  has  tts  birth  in
 India  the  North-  West  part  of  India,  to  be
 precise,  when  there  was  no  present-day
 Nepaile  as  a  political  entity

 As  to  the  question  whether the  Govern-
 ment  considers  Nepali  as  foreign  language,
 the  Ministry  of  Home  Affairs,  in  their  reply  to
 a  question  on  4th  December,  1991  stated

 ,  that  Nepali  was  not  treated  as  a  foreign
 language.

 With  regard  to  the  point  that  the  rela-
 tions  between  India  and  Nepal  will  be  af-
 fected  if  Nepali  language  is  included  in  the
 Eighth  Schedule  or  whether  it  will  adversely
 affect  the  relations  between  the  two  coun-
 tries,  we  had  asked  the  Ministry  of  External
 Affairs.  We  have  receiveda  reply  and!  quote
 from  It:

 “The  Ministry  of  External  Affairs  have
 No  objection  to  the  proposal  for  inclu-
 sion  of  Nepali  in  the  Eighth  Schedule
 since  this  is  an  internal  issue  which
 does  not  invoive  our  relations  wiih
 Nepal  with  which  this  Ministry  is  con-
 cemed”.

 Nepali  is  a  language  of  more  than  10
 million  citizens  of  India,  spread  over  Sikkim,
 Darjeeling  and  Dooars  of  North  Bengal,  all
 North  Eastem  States,  Uttar  Pradesh,  Jammu
 and  Kashmir  and  Himachal  Pradesh.  Fur-
 thermore,  Nepaliis  spoken  by  many  more  as
 their  second  language.  |  would  like  to  give

 4  some  explanation  hereto  what  hon.  Member
 Shri  Inderjit  pointed  out  with  regard  to  certain
 things.  Ido  not  want  to  indulge  myself  in  any
 controversy  regarding  this  unnecessary  and
 insignificant  controversy  which  has  been
 raised.

 SHRI  INDER  JIT:  But,  Sir,  |  have  not
 spoken  as  yet  on  this  subject.  ...(/nterrup-
 tions)

 SHRIMATI  DIL  KUMARI  BHANDARI:
 Before  you  speak,  |  want  to  remove  your
 presumptions  in  anticipation  of  the
 same....(/nterruptions)

 Language  has  very  important  place  in
 one’s  lite.  This  involves  so  much  of  emo-
 tional  issue  infact  the  Whole  existence  of  a
 perdon  itis  not  acorrect  thing  to  play  cheap
 gimmicks.  ।  |  indulge  in  such  cheap  gim-
 micks,  posterity  will  never  forgive.  |,  for  that
 matter  all  the  people  who  speak  Nepali  lan-
 guages,  are  notthat  weak  that  we  will  change
 the  name  of  our  mother  tongue  merely  by
 suggestions  of  some  ignoran\  andtabricaled
 arguements  put  forward  by  some  vested
 interests.

 Inthis  respect  |  would  like  to  quote  from
 one  document  released  in  1973  by  Shri
 Subhash  Ghising  |  do  not  know  whether  |
 am  allowedtotake  his  name  or  not.  But  |  will
 read  from  his  own  document.  |  quote:

 “Jhoota  Jati  Gorkhali  prate  Nilojhanda -  ka  general  Secretary,  Subash  Ghising
 ka  Ghor  Birod”.

 He  again  said:

 “Hami  Gorkhali  t's:  No"-  We  are  not
 Gorkhas-

 “Hami  Nepali”—’We  are  Nepalis.

 “We  are  Nepalis  and  can  preserve
 our  language  and  culture  by  remain-
 ing  Nepali.”

 |  do  not  want  to  say  anything  more,  |
 leave  it  to  the  wisdom  of  this  august  House
 and  the  knowledgeable  hon.  Members  of
 this  august  House.

 Sir,  Nepali  is  the  official  language  of
 Sikkim  and  Darjeeling  sub-  division  of  West
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 Bengal.  As  far  back  as  on  8th  January  1927,
 Nepali  was  recognised  by  the  then  Govem-
 ment,  vide  Notification  No.  422  dated  8th
 January  1927.

 As  for  Sikkim,  Nepali  had  been  the
 national  language  till  its  merger  with  India  in
 1975.  Unfortunately,  this  language  of  na-
 tional  stature  has  not  been  accorded  recog-
 nition.

 Sir,  the  State  Legislative  Assemblies  of
 West  Bengal  ,  Tripura,  Sikkim  and  now  very
 recently  Himachal  Pradesh,  have  passed
 unanimous  resolutions  for  inclusion  ot  Nepali
 language  in  the  8th  Schedule.  No  other
 language,  even  those  listed  in  the  8th  Sched-
 ule  have  this  kind  of  support.  Of  course,  it
 was  not  necessary  for  them  to  show  such
 support  at  the  time  when  recognitions  were
 conferred  upon  them.

 Sir,  Election  manifestoes  of  National
 Parties—Congress(i)  of  West  Bengal,  Sikkim
 and  Assam,  the  BJP,  the  Left  Front  and  other
 regional  parties,  have  included  programme
 for  constitutional  recognition  of  Nepali  and
 Manipuri.  Very  recently  the  BJP  in  its  Con-
 vention  at  Sarnath  reiterated  their  support
 for  the  demand.  |  hope  the  sanctity  of  the
 manifestoes  will  be  upheld  by  all.

 Sir,  it  goes  to  the  credit  of  Nepalispeak-
 ing  people  of  India  that  despite  being  strate-
 gically  scattered  all  over  the  country,  they
 have  made  uninterrupted  and  substantial
 contribution  right  since  the  freedom  struggle
 to  give  this  robust  shape  to  Modern  India.

 Our  contributions  have  distinct  mark  on
 India’s  cultural  and  literary  heritage  and  on
 all  other  aspects.

 More  than  four  decade  long  movement
 of  Nepalilanguage  has  been  the  most  peace-
 ful  movement.  This  shows  our  commitment
 towards  the  democratic  process  and  integ-
 rity  of  the  nation.
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 Sir,  My  peopie  in  Sikkim  are  also  getting
 increasingly  restive  to  Government's  dilly-
 daltying  policy.  |  am  afraid  for  how  long  we
 can  politically  and  emotionally  control  their
 passion  and  commitment  to  their  mother-
 tongue.

 Sir,  Mahipuri  is  also  the  official  lan-
 guage  of  Manipur.  As  |  have  already  men-
 tioned,  its  richness  has  also  been  a  consis-
 tent  demand  for  inclusion  of  Manipuri  in  the
 Eighth  Schedule  of  the  Constitution.  Sir,
 though  the  elders  have  approached  the
 Central  Ministers  and  met  the  Prime  Minister
 with  aMemorandumto  this  effect  and  staged
 a  peaceful  dharna  at  Boat  Club.  The  frus-
 trated  youth  have  started  urging  the  people
 of  Manipur  not  to  pay  any  taxes  as  a  part  of
 civil  disobedience  movement.

 Therefore,  Sir,  |  should  like  to  request
 the  Government  to  accept  this  Bill  and  in-
 clude  Nepali  and  Manipuri  in  the  8th  Sched-
 ule  and  fulfil  the  numerous  verbal  assur-
 ances  given  on  various  occasions.  |  appeal
 forfull  support to  this  Bill  from  all  sides  क  this
 House.

 Now,  let  me  speak  in  Nepali.  While
 concluding  |  want  to  say:

 [Translation]

 |  will  speak  one  sentence  in  Nepali
 language:

 “Bado  Durlabh  Janos  Bharat-
 bhoomiko Janam  Janleਂ

 It  means  that  it  is  very  difficult  to  take
 birth  in  India.  ts  it  justified  to  keep  such  a
 language  out of  the  Constitution  ०  language,
 first  poet  of  which  had  expressed  such  feel-
 ings.  It  is  an  irony  that  we  have  not  included
 it  in  the  Constitution  of  India.

 Therefore,  in  this  perspective,  |  would
 request  the  Hon.  Member  of  all  sections  of
 the  House  to  support  it  and  extend  their
 cooperation  in  getting  this  bill  passed.
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 SHRI  LAL  K.  ADVANI:  Mr.  Chairman,
 Sir,  |  rise  to  support  the  Bill  presented  by
 Shrimati  Dil  Kumari  Bhandari.  |  would  like  to
 express  my  gratitudes  to  her.  We  have  also
 included  both  the  languages  and  problems
 of  North-East  India  in  our  manifesto.  |  con-
 sider  them  important.  A  Private  Member's
 Bill  has  been  introduced  to  adhesive  this
 purpose.

 Mr.  Chairman,  Sir,  Eigtith  Scheduie  of
 the  Constitution  specifies  the  languages
 which  have  been  given  recognition  by  the
 Constituent  Assembly.  That  Schedule  was
 revised  once  in  1967.  When  this  schedule
 was  passed  in  1950,  it  did  not  include  the
 Sindhi  language.  |  also  speak  Sindhi.  Thus it
 looked  awkwardto  us  as  it  did  not  include  the
 Sindhi  language.  We  became  the  Members
 of  Bhartiya  Jan  Sangh.  At  that  time,a  com-
 mitment  was  made  in  the  manifesto  of  Bhar-
 tiya  Jan  Sangh  to  include  this  language  in
 this  schedule.°Hon.  Atal  Bihari  Vaypayee,
 who  is  my  senior  colleague,  was  elected  to
 Lok  Sabha  in  1957  for  the  first  time  and  |
 remember  that  he  had  introduced  a  Private
 Member's  Billin  this  regard.  ॥  was  a  Consti-
 tutions  (Amendment)  Bill  which  sought  to
 give  recognition  to  the  Sindhi  language  by
 including  it  in  the  Eighth  Schedule  of  the
 Constitution.  The  Government  did  not  con-
 cede  the  demand  at  that  time.  A  mass
 movement  was  launched  throughout  the
 country.  Sindhi  speaking  people  had  come
 from  Pakistan  and  were  spread  throughout
 the  country.  They  also  iaunched  agitations.
 Thereafter,  an  amendment  was  made  to  the
 Eighth  Schedule  and  Sindhi  language  was
 recognised.  |  remember  that  an  argument
 was  advanced  in  thoss  days  ahout  the  diffi-
 culty  in  recognising  Sinai  language.  It  was
 said  that  there  were  many  languages  in
 India.  Not  only  dialects  but  a  number  of
 languages  are  thors.  It  is  true.  But  why  was
 NOunsSiieréd  90०5520 ४ 10 10  ii.  नद 11  ine  languages
 14?  ह  was  orgued  that  we  had  included  only
 those  lanauage  to  which  were  spoken  by
 majority  of  people  in  any  State  and  recog-
 nised  as  the  official  language  of  that  State.
 They  used  to  argue  that  there  are  problems

 in  including  the  other  languages.  Different
 questions  used  to  be  asked  as  to  which
 languages  should  be  included  क  the  Sched-
 ule  and  which  should  not.  Today,  itis  all  right.
 But  tomorrow  it  may  create  problem.  This
 was  their  argument.  We  people  used  to
 argue  that  Sanskrit  was  neither  spoken  in
 any  State  nor  was  the  official  language  of
 any  State.  But  it  has  been  recognised.  Those
 days,  English  was  not  the  official  language  of
 any  State.  ॥  was  made  official  language
 when  Nagaland  and  Mizoram  were  formed.
 At  that  time,  English  and  Sanskrit  language
 were  not  official  languages  of  any  State.  We
 used  to  argue  though  |  don’t  consider  it  an
 important  one.  |  am  referring  to  it  because
 today  the  situation  is  such  that  both  the
 languages  Nepaii......  my  hon.  Coileagues
 Shri  Inder  Jit  may  have  some  objection  in
 my  calling  itas  Nepali.  He  has  a  logic  behind
 this  argument.  You  may  call  it  Gorkhali,  |
 don'thave  any  objection.  Nepalis  a  separate
 country.  Therefore,  Nepali  is  a  foreign  Lan-
 guage  so  we  should  not  include  it  as  such
 rather  we  should  call  it  Gorkhali.  |  am  not
 adament.  ।  somebody  wants  and  the  Gov-
 emment  agrees  then  it  may  be  called  Nepaii-
 Gorkhali.  So  |  don’t  have  any  objection.  |am
 not  fighting  for  the  word  |  am  fighting  forthe
 language.  Today,  we  are  discussing  it.  The
 status  of  full-fledged  State  was  given  to
 Manipur  in  1971.  Sikkim  became  part  of  our
 country in  1975  and  Nepaliis  the  recognised
 language  of  Sikkim  and  Manipuri  ७  the  rec-
 ognised  Language  of  Manipur.  Thus  the
 arguments  which  can  be  given  in  support  of
 other  languages  can  also  be  given  in  support
 of  these  languages.  There  is  an  other  lan-
 guage  “Konkani”.  Goa  also  became  a  State
 after  that  so  |  have  no  obiection  if  Konkani
 language  is  also  included  in  the  Schedule.  |
 am  referring  to  all  these  things  because  at
 times  reaching  to  such  Bills  or  Resolutions  it
 is  asked  as  to  how  many  Languages  the
 Government  should  recogni as  theirnumber
 is  very  large.  Then  the  names  of  those  lan-
 guages  are  mentioned.  |  can  also  give  the
 names  of  many  languages.  But  |  would  like
 to  make  a  request  to  consider  those  lan-
 guages  which  are  official  language  of  any
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 State  andinclude them  definitely  in  the  Eighth
 Schedule.  |  do  not  see  any  reason  of  oppos-
 ing  or  delaying  it.  In  this  very  convictior.  |had
 gone  to  Imphal  recently.  |  witnessed  the
 situation  there.  The  agitation  being  launched
 theré  has  not  yet  taken  anegativeturn.  They
 have  decided  that  no  Hindi  films  will  be
 shown  there,  no  sign  board  in  Hindi  will  be
 allowed  to  put  up  there.  Not  only  Hindi  but  all
 the  languages  mentioned  in  the  Eighth
 Schedule  will  be  discarded,  only  Manipuri
 will  be  accepted.  This  is  taking  a  negative
 turn  now.  One  or  two  incidents  have  taken
 place  there  also.  ॥  is  my  request  that  the
 Government  should  think  of  many  things
 that  if  any  demand  is  just,  then  will  it  be
 accepted  only  when  the  popular  movement
 in  its  favour  takes  a  violent  form  or  should  the
 Government  report  anticipating  and  recog-
 nizing  the  populer  feelings  and  the  constant
 demand  and  in  this  case  four  legislative
 assembiies  have  made  a  demand.  Not  only
 Manipur  but  also  West  Bengal  and  just  now
 our  Himachal  Pradesh  has  also  passed  a
 resolution.  Another  legislative  assemble
 Tripura  has  also  made  a  demand  and  we  wre
 sitting  passively  and  we  are  not  doin  any-
 thing.  |  understand  that  before  the  bill  is
 passed,  the  Governmant  should  give  aclear
 assurance,  and  before  adjoumment  of  this
 house  and  before  the  budget  session  ends
 that  we  shall  bring  up  this  topic,  itis  not  a
 matter  of  Inconvenience.  |  understand  that
 the  entire  house  shail  agree  on  this  and  this
 work  can  be  done  without  this  bill.  The
 commos:  opinion  about  both  the  languages
 is  such  andl  was  surprised  when  Indrajit
 stood  up  to  say  that  say  that  there  is  no
 unanimity......  (interruptions)

 SHRI  INDERJIT:  There  is  no  dispute  on
 language.  We  have  full  respect  for  the
 language.  People  speak  the  same  language
 but  the  rest  of  the  things  which  ।  haveto  say,
 ।  shall  say.  afterwards.  As  you  spoke  about
 the  name.  The  word  ‘Nepali’  is  identified  with
 the  nationality  of  another  country.  That  is
 why  when  Morarji  Desai  was  the  Prime
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 Minister  and  when  peoptie  saidthatthe  Nepali
 language  should...(Interruptions)...

 [English]

 SHRI  CHITTA  BASU  (Barsat):  Bangla-
 desh  is  a  sovereign  country.  But  in  Bangla-
 desh,  Bengali  is  the  official  language.  Ben-
 gali  is  the  official  language  of  the  State  of
 West  Béngal  also.

 SHRI  INDER  JIT:  In  Bangladesh,  they
 can  call  ।  as  Bangladeshi.  (/nterruptions)

 18.00  hrs

 SHRIMATI  DIL  KUMARI  BHANDARI:  |
 would  like  to  apprise  Mr.  Inder  Jit  that  while
 speaking  |  had  narrated  from  the  reply  of  the
 Home  Ministry  that  they  have  said  that  it  is
 not  a  foreign  language.  This  is  the  language
 of  the  people  of  India.

 SHRIINDER  JIT:  ।  will  have  my  chance
 to  speak.  The  Leader of  the  Opposition  was
 gracious  encugh  to  Yield  to  enable  me  to
 make  a  very  simple  point  that  there  is  total
 respect  for  Bhasha.  There  is  no  Problem  for
 the  Bhasha.

 SHRIMATI  DIL  KUMARI  BHANDARI:  ।
 is  very  unfortunate.  Is  it  that  we  Nepali-
 speaking  people  have  to  change  today  the
 nomenclature  of  our  language  simply  at  the
 suggestion  of  the  non-Nepali  man  who  he-
 longs  to  the  state  in  which  people  do  not
 speak  Nepali?

 MR.  CHAIRMAN  :  He  is  entirely  in
 agreement  with  your  point  of  view.

 SHRIMATI  DIL  KUMARI  BHANDARI  :it
 is  very  unfair  on  his  part.  ॥  is  not  very  tair  on
 his  part.  We  won't  take  it  lying  down.

 MR.  CHAIRMAN:  At  the  time  of  the~
 British,  1  think  it  was  known  as  Gorkhali.  But
 after  British  left,  it  has  been  ranamed
 Nepali.
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 {Translation}
 .

 SHRI  LAL.  K.  ADVANI:  Mr.  Chairman
 has  served  the  Army  and  he  is  aware  of  it.  |
 know  all  this.

 [English}

 MR.  CHAIRMAN:  |  served  in  Gorkha
 regiment  for  15  years  and  ।  think  |  can  speak
 as  good  Gorkhali  or  Nepali  as  Mrs.  Bhandari.

 [Translation]

 SHRIMATI  DIL  KUMAR!  BHANDARI:
 Mr.  Chairman,  Sir,  by  saying  one  thing,  |
 would  like  to  dispel  your  fiusion.  Today,  in
 Darjeeling,  whichis  represented  by  our  friend
 Shri  Inder  jitji,  very  few  people  are  saying
 that  this  language  should  be  known  as
 ‘Gorkhali’.  Ido  not  believe  this  that  everyone
 is  saying  this  but  only  some  people  are
 saying  that  ॥  should  be  calied  the  ‘Gorkha’
 language.  What  is  the  logic  behind  it,  it
 should  be  called  gorkhali  or  Gorkha  lan-
 guage.  They  re  saying  that  by  calling  it
 Nepali,  every  Indian  thinks  that  we  people
 are  Nepali  nationals  whereas  if  we  call  it
 Gorkhali  we  will  be  known  as  Indians.  You
 yourselftell  us,  you  just  said  that  you  worked

 in  the  Gorkha  regiment  for  1Syears.  You
 please  tell  us  in  all  the  Gorkhas  of  the  Gorka
 regiment  are  indians?  How  many  per  cent
 are  Indians?  Most  of  the  people  are  Nepali
 nationals,  then  will  they  be  considered  Indi-
 ans  only  if  they  speak  the  Gorkha  language
 and  if  we  speak  Nepali,  shall  We  be  consid-
 ered  to  be  Nepalis?

 MR.  CHAIRMAN:  Bhandariji,  Inerjitji  is
 expressing  his  conscience  with  your  views,
 but  his  way  of  talking  is  his  own  and  he  has
 the  right  to  express  his  views.

 [English]

 MR.  CHAIRMAN  :  Gentlemen,  the  house
 stands  adjourned.  The  Leader  of  the  Oppo-
 sition  was  on  his  feet.  He  willcontinue.  The
 House  stands  adjourned  to  meet  again  on
 Monday,  the  20th  @pril  ‘992.at  11.00  hrs.
 Gentlemen,  enjoy  yourse|f  laringtne  good
 break.  म१

 18.02  hrs

 The  lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Monday,  April  20,  1992/

 Chaitra  31,  1914  (Saka)
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